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Surr BHUPESH GUPTA: 1 never |
said—I want to make myself clear—
that it has been released by Govern-
ment. Since it is in the press, we
talk about it.

Mr. DEPUTY CHAIRMAN: How
talk about it? He was telling you
the fact that they have not released
it. '

Surr SATYA NARAYAN SINHA:
In these days the press and our
friends also there are very expert in
getting things. I do not know by what
means they do it. After all, the Gov-
ernment has nothing to do with it ...

(Interruptions.)

Mr. DEPUTY CHAIRMAN: Order,
order.

SHRI SATYA NARAYAN SINHA:
Before the House rises, well, I think,
Government will make some kind of
statement on Monday in that House
and here also, as to whether or not
the Report has got to be placed before
the Houses before the Session is over.
I cannot say. I have promised on be-
half of the Government that some
kind of statement on that issue, will
be made. About the other point also,
which my hon. friend has raised, I am

not in a position t6 give him any
definite or categorical reply, but
about that also I will try, ;o

Mgr. DEPUTY CHAIRMAN: The

Government will consider it and take
necessary action.

Syrr BHUPESH GUPTA: Silence
is ominous in this matter. You direct
them.

Sur1 SATYA NARAYAN SINHA:
The hon. Member cannot force us to
place anything on the Table of the
House,

Syr1 BHUPESH GUPTA: I am not
forcing; I am getting apprehensive
because of the silence. Anyway, re-

garding the enquiry into the allega-
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tions against Mr. Mathai, some light
should be thrown on .

Mr. DEPUTY CHAIRMAN: You
do not allow him to speak.

Surt SATYA NARAYAN SINHA:
The Government might make their
position known to both the Houses
before the Sessian is over.

Surr BHUPESH GUPTA: "Take us
into light.

Mgr. DEPUTY CHAIRMAN: The
House stands adjourned till 2°30 p.M.

The House then adjourned
for lunch at eight minutes
past one of the clock.

The House reassembled after lunch
at half past two of the clock, Mgr. DE-
pUTY CHAWRMAN in the Chair,

RESOLUTION RE DRASTIC RE-
DUCTION IN THE NUMBER OF
PUBLIC HOLIDAYS—continued

SHRIMATI YASHODA REDDY: Mr.
Deputy Chairman, I thank you for
this opportunity. Sir, the Resolution
before the House moved by the hon.
Dr. Thomas is that the large number
of public holidays at present enjoyed
in India seriously hinders economic
growth. I have great regard for the
hon. Member and alse for some of his
views but in this particular matter
I am not able to understand how the
curtailment of the public holidays,
which our Government employees are
enjoying, is adding to the quicker
economic growth of the country. The
efficiency of a man is not entirely due
to the lesser or greater number of
holidays or the days he works but
lies in the quality of the work turned
out by him. What is it that makes
a man more efficient? It may be
better education, better health or the
incentive to work harder because he
is paid better. All these things go
together to make people work harder
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and more efficiently. If a man is
made to work Harder without any
adequate pay, adequate medical faci-
lities, adequate housing facilities and
the so many other things that an
ordinary human being needs for pur-
poses of efficieit working, than the
work that he does will not be effi-
cient. I know that our Indian Govern-
ment is fully alive to the situation and
is doing everything to give better pay
and better facilities to ifs staff,

Surr V., PRASAD RAO: Oh, I see.

SuriMATI YASHODA REDDY: I
said, it is trying. Maybe it has not
come up to the standard that we want
but it is trying its best. You have a
dream but you cannot convert the
dream into fact in a day. You cannot
make miracles especially when you
find different people holding differing
views. I am proud of the efforts put
in by the Government of India. Though
it is a slow movement, it is definitely
yielding good results,

Some hon. Member questioned how
unemployment comes into the picture.
Unemployment does come in because
you have not utilised all tHe human
element that is available. Manpower
available in the country is going
waste and that manpower should be
utilised. Unemployment also comes
in this way that if we do not employ
all the unemployed people, our econo-
mic growth and output will definitely
be hindered. One of my hon. friends
was saying that people in America
work with less than eight days as
holidays. I do agree but why do you
compare India with America? What
are the facilities given to the workers
in America? They get free holidays;
they get free medical aid; they get
free education for their children;
they are paid better and they work
in air-conditioned rooms with all the
facilities. As against all that, what
is it that we are providing for our
workers? How can you expect them
1o work without holidays unless you
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give them all these necessary facili-
ties, unless you keep their minds free:
from all the troubles about their
families, about the education of their
children, about their own personal
problems like clothing, housing, ete?
Either people must be paid well or
they must be given all these facilities
for them to have peace of mind and
when people have peace of mind,
even though they work for one hour,
the quality of the work turned out
will definitely be Dbetter, Please do
not say, “When America is having
only eight days, why should we have
more?”. They have given their
workers lesser work,  better facilities

and then have cut the mnumber of
holidays. That can be appreciated,
but do you really think that our

officers are having holidays? Some-
times, I see Government officers com-
ing home laden with big files and they
go on working till one in the night.
There is a proverb, “All work and no
play makes Jack a dull boy”.: We do
not want all our men o be dull, They
should have enough of mental and
physical recreation and I would eveh
stiggest your cutting away this Satugd
day half-holiday, and making ' both
Saturday and Sunday as full holidays,
two days in a week and this will
enable them to concentrate more ahd
more on the rest of the five days in the
week.” Moreover, climatic conditions
in India being what they are, naturally
people, I think, are a bit lazy, per.
hapk, not'lazy but little slow in action,

~ and nobody can do anything about this
 unless you go in for air-conditioning.

The hindrance of the economic

! growth in this country is not due to

the excessive number of holidays. All
the political parties, maybe the
Congress, maybe the Communist, may-
be the Ganatantra Parishad or this
or that Tantra Parishad, are exploit-

ing these low-paid employees for
their own purposes., They say, “All
right, go on strike. Go on hunger

strike. Don’t work. Stop working.
Go to office but do not work”. These
are the things which are hindering
economic growth. I do say that all
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of us want better facilities, but this
is not the way we must act. We
must first of all think of the nation.
The nation should be our first consi-
deration and the other things should
come after that. By all means ask
for better pay, better facilities, etc,,
but this clubbing together is the factor
which hinders economic growth.
National conscience has been brushed
aside by personal Dbenefit. Unless
the people get a national conscience,
I do not think the efficiency of our
administration will go up.

The most important thing is the
efficiency of our administration. I
think the inefficiency in that sector
is due more to red-tapism and the
administrative laws that we are hav-
ing; it is not due to the inefficiency
of our workers. A number of people
have got to see a file; hundreds of
signatures have to be put on a paper.
There are so many obstacles and so
many technical details have to be
looked into which hinder the econo-
mic growth of the country. Holidays
are essential; I feel they are as essen~
tial for life as the air we breath.
Unless people are completely relaxed
mentally and physically, they cannot
put in good work. I do appreciate
the hon. Member’s anxiety about
hindrance to the economic growth of
the country but I do feel that this is
not the remedy which will give us a
solution. The remedies are so many.
If the workers are given all the
facilities that I had mentioned earlier,
then you can cut the number of holi-
days but wnot at this stage.

Lastly, Sir, it was said that we are
having too many religious holidays
and that that should be cut. I think,
it T am correct, the Government of
India has cut most of our holidays
and the number is now 23 or 24. Some
other religious holidays have been
made partial or communal holidays.
The whole set of people are not given
this holiday but it is only the commu-
nity which is affected that gets the
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benefit. This is a very good arrange
ment. To say that there should be n¢
holiday for our national festivals is ¢
thing with which I do not agree
India is a land of various religions
and Indian culture being such, these
religious festivals contribute to the
cultural and national growth and these
national and cultural traditions and
customs which have a great effect on
the nation itself should not be cur-
tailed and the holidays for religious
festivals should be there. I can appre-
ciate the anxiety of my hon. friend
but I do not feel that by lessening the

number of holidays we will get a
remedy for the evil. 1, therefore,
oppose the Resolution.

SHrt SONUSING DHANSING
PATIL (Bombay): Mr., Deputy
Chairman, there has been a mixed

reception for this Resolution, but the
mover of the Resolution has put his
case in a very convincing manner
establishing the necessity of having
this question considered on an all-
India basis. One may not agree that
drastically the holidays should be
reduced, but one can agree that
there is scope for suitably reducing
the number of holidays. India with
all its poverty is notoriously known
for its age-long lethargy, maybe due
to climate, or maybe, the poverty and
mal-nuirition take away the energy
of men. But we mus{ not in any way
encourage idleness so as to take away
the incentive because idleness after
all is only the name, but really it is
national robbery and if we encourage
this habit, quite naturally it will
have an adverse effect on our econo-
mic growth.

.

The question of climate and the
various things about religion, in res-
pect of festival holidays, and public
holidays may not be made much of
in view of the fact that everybody
in India is required to work and to
work hard in an intelligent and effi-
cient manner, which is the dire need
of the day. Friends have come out
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with certain suggestions that unless
and until you improve the working
conditions of the services or of the
working class, it is not desirable to
ask them to curtail certain facilities,
which they enjoy, and the public
holidays. This is begging the ques-
tion; it is putting the cart before the
horse, Unless and until India pro-
duces more wealth through increased
production and through hard labour,
it is not possible to rehabilitate the
whole of the masses of India. So, the
opposition which came from the
Leader of the Opposition was a little
bit surprising. It is a well-known
fact that the Opposition Leader and
his party draw much inspiration from
Russia. When Russia had its planning
they put everybody to hard work,
irrespective of the fact whether they
got good pay for the number of hours
worked, and several other factors.
But coming to India, immediately they
change the front and they talk in the
name of workers’ holiday homes,
better conditions of living and better
wages for workers, this and that.

So firstly, the fundamental point is
about the production of wealth in the
country, and that will come only out
of our increased efforts, and from that
point of view, the number of public
holidays which are in most cases un-
necessary and which are too much
mixed up with_ the various religious
sentiments, should be reduced. India
being a secular State, to make too
much fetish of religion under one
name or the other is not so much
wanted. All the same, one can recog-
nise certain important days when
either it happens to: be the birthday
of a founder of a religion or it is well
recognised to be important to a parti-
cular religion. But if somebody comes
under the name of one religion or
the other and adds up to the list, it
becomes formidable. So unless and
until there is a sort of discouragement
and the holidays are suitably reduced,
I think much of our energy, either in
the private sector or in the services
or even in our public work, will go
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to waste. It will take away a lot of
our important time for nothing when
it is to be suitably utilised for the
development of other activities.

The other point about the Ileave
rules and about holidays is that there
is no uniformity or co-ordination in
the various States. I would say in
this respect that the President of
India is empowered under article 263
to establish an inter-State Council
where any important matter which is
considered necessary to bring about a
happy change may be discussed. This
is one of the points where all States
must come together and they must
have a common plan as to how many
holidays there should be and how they"

should be evenly distributed. So,
that is a necessity and the Govern-
ment should look into this question

and examine whether such an inter-
State Council is likely to do good’
work or whether this is a matter
which can be decided in the National
Development Council where all the:
Chief Ministers come, or in any other:
place which is suitable for the pur-

pose, But there needs to be certain
co-ordination. Instances are quoted’
about other countries, like China,

Russia and West Germany, that great
emphasis is laid on hard work. And
in the Russian Constitution, if I am-
not misquoting, ‘no work, no pay’ is
almost the underlying idea. If that'
is the case there, how can my Com-
munist friends here say that, only
after better pay, increments and hous-
ing facilities and so on and so forth
are secured to the workers, then alone
we will consider the matter? It is a
misconstruction. And he wants the
hon. Mover of this Resolution to with-
draw this gracefully. It is a sugges-
tion which is rather strange, coming
as it does from the Opposition Leader
who has got faith in the ideology that
workers and peasants will come up
only through toil and unless they
exert themselves to their fullest
capacity and create wealth, it is not
possible to bring the millennium to
them,
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" He again criticised that there was
no scientific approach here. One may
.or may not agree with his other views,
but there is certainly a scientific app-
roach to this problem, which has been
very clearly brought outbythe hon.
Mover. Andheis one of the most
balanced economists of the day, who
always looks at things from a construc-
tive point of view. I must congratulate
him that he has brought to the atten-
tion of the Government the necessity
for having such a question examined,
and it at all there are certain difficul-
ties in the way of the Government jin
drastically reducing the holidays, at
least this question requires a sort of
reorientation or rethinking or re-
examination. If at all the holidays
can be suitably reduced, it will go a
long way in making our people work
‘more and particularly the bureau-
cracy which at the Centre and in the
various States consists of about
seveniy lakhs of people. We are too
much in the hands of the bureaucracy.
Unless it works to the fullest extent
possible, it is no wuse. No doubt,
because of the developmental activities
their hands are also full. But it does
not necessarily mean so. - If the
‘bureaucracy works efficiently and
sincerely, it may not feel that the work
is too much or beyond its capacity.
“What happens nowadays is, there is
-a sort of tendency to allow inefficiency
a sort of premium, which does not
deserve any encouragement, Angd if
inefficient people enter either by the
back-door or by the front door, it
only adds to the number, but does
not add to their efficiency, just as if
two young girls each aged ten are
combined together, it does not make
one a girl of twenty. So, also two
inefficient people do not make one
efficient man. That is what is hap-
pening in the bureaucracy-—a number
of inefficient persons are entering. If
that is stopped and if the bureaucracy
works well, it will be good. After
all, in a democratic set-up bureau-
cracy has got an important function
of implementing Government policies.
{And if Government policies cannot be
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implemented because of shorter hours-
of work and more holidays, then

India with all its difficulties, both’
financial and otherwise, will not be

able to stand on its own legs, unless

all the people exert in all walks of

life, Sir, the question that certain

hon. Members have posed only shows

that there is a certain bias or parti-

ality in favour of the working class,

because the word ‘working class’ or

the word ‘agriculturist’ has got a sort

of attraction nowadays for political .
parties. That is why irrespective of

the merifs or demerits or pros and

cong of the matter, if we go only by

slogans, then we will be jeopardising

our economy.

. o -af

An hon. Member of the Opposition,
though not clearly, also ridiculed the
idea of shramdan. He just put it in
a laughing manner. Our shram-
shivirs are better than the concentra-
tion camps. We do not force the labour
to work by sacrificing their liberty
in shram-shivirs, but we want to
appeal to them to work on a volun-
tary basis so that they will be able
to build up a new India. This is the
idea of shramdan in democracy.
Work based on voluntary basis is not
an idea to be ridiculed.

T LTH

Srr1 BHUPESH GUPTA: On a

point of personal explanatien, Sir. I

did not mean that. I had said so only
looking at Mr. Avinashilingam.

SHrRT SONUSING DHANSING
PATIL: It you have not ridiculed, it
is good. But the impression that I
got was that you ridiculed shramdan.

Sir, the mover of the Resolution
suggested a short-cut approach to the
problem taking into consideration the
Indian conditions. Hot climate no
doubt makes a man a little uneasy
when he is too much saddled with

work. But, one can very well look
upon the nature of the work. In hot
days there are morning hours for

work in the offices.
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As far as factory labour is con-
cerned, they are controlled by labour
laws and there is no question of their
being put to a disadvantage. Theve
are labour laws which give them cer-
tain facilities taking into considera-
tion the arduous jobs that they have
to perform. And, since the hours of
work of factory workers are controlled
by law, it is no use saying that they
will be put to hardship because there
is no arbitrariness in labour legisla-
tion. As far as labour laws are
concerned, the complaint from the
other side is that there are not many
facilities given to the workers. One
may not agree with this approach
of the other side. But their working
‘hours are made quite suitable consi-

dering the nature of the work they
have to perform, I think their fear
ig ill-founded and is mot based on

Teality.

The other criticism made was that
this will create a demoralising eflect
on the services. The criticism was
that there are two categories of
people—one at the top enjoying every
facility and having a very fat salary
of Rs. 3,000 to Rs. 4,000, the I.A.S.
and the 1.C.S. and the class of Lower
Division Clerks or Assistants getting
about Rs. 125 or round about Rs. 200
And, instead of improving the lot of
such lower category of people you
are curtailing their .

SHrr J. S. BISHT (Uttar Pradesh):
“Why is the hon. Member confusing
things? He is taking the starting
salary of L.D.C. and the top salary
of the I.C.S. and L.A.S. Why does he
not take the former’s top salary?

SHRI SONUSING DHANSING
PATIL: I am only referring to the
criticism made by the Leader of the
Opposition that it creates a demoralis-
ing effect. That is what I am refer-
ring to. That is not my own version.

Surr J. S. BISHT: The starting
salary of an LA.S. is only Rs. 400.

Surr SONUSING DHANSING
PATIL: I think T am not able to make |
myself clear to Mr. Bisht. I am only ,
referring to what has been presented |

12 RSD.—3.
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to the House by the hon. Leader of
the Opposition that this will create a
demoralising effect unless the gap
between the two is minimised. The
question is that the gradations are
there, and they are according to thec
capacity of the employee. Even 1n
Russia an expert Engineer gets Rs.
35,000 per month and the lowest man
gets Rs. 75]-. Such distinctions are
bound to be there because the capacity
of each man differs.

SHrr V., PRASAD RAO: It i¢ a
question of statistics.

SHRI SONUSING DH
PATIL: I am talking from féﬁzs'i‘ll\ii(s}
sort of mmequality exists even in Russia
where they make tall claims about
equality of status.

.MR. DEPUTY CHAIRMAN: Your
time is up.

SHRI SONUSING DHANSING
PATIL: Sir, the Resolution is  most
appropriate and scientific, and I think
Government will be well-advised if
they examine thig question at

an
early stage.

SHRt AKBAR ALI KHAN: Mr.
Deputy Chairman, Sir, I support the
central idea underlying this Resolu-

tion. I feel, Sir, that some of ' the
hon. Members from this side and
the Leader of the Opposition from the
other side have not been very fair to
the learned mover of the Resolution.
Let us understand what he says and
let us confine ourselves and our criti-
cism to that particular idea. Is Dr.
Thomas laying down a programme of
economic reconstruction? Is he lay-
ing down all the remedies that are
necessary for the quick improvement
of the economic conditions? He does
not claim that. What he says is this:
“One of the things that I feel is that
we do not work for as long a time as
we should”. That is the only idea. We
can say, “No. We are working pretty
long hours. We need not work even
that much. Let us have more holi-
days.” That I can
leaving that we

understand. But
have taken up
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labour workers, factory workers, the
unemployed, other persons and so on.
With due respect to the hon. Members,
these are all extremely irrelevant
issues. Now, that is the i1dea that we
" either support or oppose. That 1s
absolutely open to all hon. Members.

The other thing that I feel is that
this Resolution really and substan-
tially applies to Government servants
or to the institutions controlled by
Government authority. Thousands of
cultivators, thousands of persons work-
ing in the field, thousands of persons
working in small industries or in the
small trade, or thousands of people
doing private services .

Suri J. S. BISHT: Say millions.
Surr AKBAR ALI

KHAN: Yes,

millions. That has nothing to do with
this Resolution. But certainly it has
its own importance because the

Government servants set an example.
When the country sees the Govern-
ment servant—especially high-salari-
ed Government servants—working
hard, devoting more time and showing
more interest in the work, naturally,
it sets an example for the other sec-
tions of the society. ‘That is why I
feel that the Resolution is absolutely
in time. It is based on a very sound
idea.

SHRI V. PRASAD RAO: If they are
working so hard, where is the neces-
sity for this Resolution?

Surr AKBAR ALI KHAN: I am not
saying that, my dear friend. Please
be patient. What I am saying is that
we want to work harder, we want to
give more time to our duty. And in
order to do that, it will be better if
the Government servants set an
example. So, my submission is that
there would be hardly anybody who,
considering the present situation of
the Indian conditions and economic
conditions, will say “let us not work
for long hours, let us not
harder”.
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Sir, all those who have been out-
side this country are struck by one
thing, i.e. the immense hard work
that is put forth by all the modern
countries whether they belong to this

bloc or to the other bloc. Whether
it is England, China, the United
States of America or the Soviet

Russia, their common factor is “work
hard and hard and hard”, Let wus
undersiand and honestly confess that
we have to work hard and produce
more. 1'am not referring to - any
particular section. One of the reme-
dies is: let us have increased hours
of work, and for that let us curtail
our holidays. So far as this proposi-
tion is concerned, I am sure all those
who are interested in our eco-
nomic developmen!, in the increas-
ed production and in having a
better standard of life, will agree
with the Resolution which refers to.
only one particular point which is
very sound and reasonable. I have

got great regards for Shri
3 p.M. Bhupesh Gupta but I would

tell him that it is not always

right to play that sort of game.
Every time they talk of improve-
ment of the conditions of factory

What has 1t got to do with
this Resolution? Nothing at all, not
even the remotest connection with.
it, In view of this, I fully support
the idea that is underlying this Re-
solution.

labour.

I then come to another point. We-
have got holidays mostly of a reli-
gious character, and I am glad that
the Government of India have now
considerably reduced the unumber
of religious holidays. That is one .,
side, The other side ig still there. We
have half Saturdays and also penul-
timate Saturdays as holidays in cer-
tain places. Ag a firsi step towards
reducing the number of holidays, I
would request the Government to do
away with half Saturdays and penul-
timate Saturdays. That should be the
first step in this direction.
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As regards other holidays, I would
submit that they may be reviewed
but, for the time being, as we stand
at present, it would not be right to
interfere with the number of holi-
days that are there. DBut one thing
I would suggest in this connection
also. In Hyderabad, a feudal State
as it was then called, we never bad
a sectional holiday, So, let there be
no sectional holiday, whether it is
Christmas, whether it is for Sikhs,
whether it is for Muslims or whether
it is for Diwali or Dussehra, let it be
a national holiday. Let everybody
feel that it is his holiday and let
everybody enjoy it and let every-
body benefit by it.

SHrr V. PRASAD RAO: In that
ease there will be so many holidays.

Suri AKBAR ALI KHAN: But,
8ir, I am not saying that all these
kolidays should be there. You will

remember, Sir, in Hyderabad, if the
Nizam got a son, he used to declare
a holiday. That was the practice there
and as students we used to be very

happy.

Surr BHUPESH GUPTA: Then,
Row many holidays you had in that
way?

Surr AKBAR ALI KHAN: What-
ever the number was, we have re-
duced it very much now. I feel, Sir,
that so far as these religious holi-

days are concerned, let there be
mational holidays and not sectional
holidays.

Apart from  these ideological

things, I also feel that giving a sec-
tional holday, to say, 25 per cent. or
more or less of the staff, is not con-
ducive to efficient working, Suppose
there are 25 per cent. of one com-
munity who are given a sectional
holiday. The work stops. The work
does not move. Even those who go
to office, they do not put their mind
into the work and thev often say
that this file concerns that man and
that man is on holiday. That is why
sectional holidays should stop.
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Now, Sir, the last thing that I
would submit is that it is true that
we want to improve efficiency but
that can be done not only by work-
ing for long hours. We have the
experience of the people who sit and
talk indifferently in the office most
of the time. They do not work effi-
ciently even for two hours. Regard-
ing that, there are other considera-
tions but one thing which I submit-
ted during my Budget speech, I would
like to submit again for the conside-
ration of the House and the Govern-
ment. Let us not follow blindly the
European countries so far as the tim-
ing of work is concerned, I am sure
that the work will improve, efficien-
cy will improve, output will increase,
if we sit from 7 in the morning till
one in the afternoon. The rest of
the afternoon let everybody have off,
let them enjoy and let them improve
their health. That is a very funda-
mental thing. We are following this
11 to 5 business because it is in Eng-
land. No other justification is there,
neither climatic justification nor any
other justification is there. So far as
improvement of efficiency is concern-
ed, I would suggest this for the con-
sideration of the Government. So far
as increasing of the hours of work
and cutting down of holidays are
concerned. I am one with Dr. PThomas
and I would begin with cutting out
half Saturdays and penultimate
Saturdays.

I thank you, Sir.

i IR ARG@ . JR_IOE
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public holidays at present en-
joyed in India seriously hinder
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g, FVIAIA {IT AT § IQATEA F,
IqF qE IANT FT HIT G AR
FT | FGT TF IAET HT qIA G, AT
s & fF sud fpam wa-faa
FEFQE | T ITH A 1 warT
2T €Y i AN &Y, At g, 99 &Y,
35 g, T, fgw gy, & awEw
F FIF § AR Fl AT G
AT GaT TG AT | WY AW AWK
FE@ET § AFGL  FHroq1d | AGT
TATZSE AAL § ag Aa<d ¥ FF
gfear faa T8, AfpT T T aral
FUS  HAAWAGSE  F48 &
97H gfzzdl  ® war a% @
I FIA T FT @ § AR I G

-

ST |

ey st @ far
gife FF a1 @ g fF ggEn &
A & 9, §FW A% T, AW
% T, TG WA IR O ATE F
gframl A7 gFF gAN§ qonT agad
A & FAar, HT A GE AT At
F AFTE AR T faq FH FAT
ggaT & | a7 a% fw Wi faqt § saT
TR AL FIAT 93T, fqqan &F e
# fZAT & I4F) FAT 9gar 3 | AT AR
o ot w18 gir w1 @At Gav Ay
1T | T TR JeTEA FIA 1 (Har
JANT § FIH FIA AT AFL I AT
q FW 9 a  wfuFaw  FAE,
3% QAT FZET F9 F3 F1 IS a4
g Gar AgY drar ) 3w fau @1 gEd
I FTHAAE, 7 F 0 7 7 947 |

ag WA fgs grar g &1 9g,
U AFATEEE FIT F Fraed § A

[ RAJYA SABHA ]
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gE MATAT gizE & @ § )
W T AMATISE FIT HT FAT F,
agh Wt 1§ agd glzaat §, Tar F 7y
WEAT | W7 TE-few wgAd w1, A&
FT, AT TETT FT FT FIT &, ITH
afs g & zg—ra glzzar faq s,
qwE qE qF g g 1 @ qAFe
qIZF A AT UAGA A GAT
& watdz gz feaw s0 43 3
TqT F il TAT FT HTH FF & | ITHT
Bfzaai A9 ¥ FAT AR AT FA FI
FI§, UG A4, Ffreat § of
oY qF7 FA T GET, QA0 F A
mAar ®IX FF FAT FT 4 I Iq9
sHAfas Tg FF g, ag § g
SEE R Cal

fage a4 waaT & AgeA
FT AR ITHT FEGFAT A TH
it S A«r (g, ¥F ot o
w&x g, gt Fieaat wfas & wdv g
SETEIM & q1¥GT ERAT T A ATCAT 1
ur fafaxr s fegeam & AT
ST & A gz 9g & 5 ww w09 A
s aa’ | faasr wfas T waF
g, g FA FTH HIAT &, g (GgearT &7
fratsr 3 wfws T A Tar 7 &,
fra®y wfys qaeag faadv &, savr 59
FH FIAT 9290 &, AT [IqEr I
aTearg foardt § sas wfus Fra wwar
qgAT & | W FEF TZ & ANAT |
T UAHTT F1 & dfwd | wrafas
TR % AR AR fWART M FAF
F0 ezt fawdr §, aré o & frarsi
®1 379 sarar gfzzar faady § W
afqafadt art w1 3a8 # afus gigar
faadt &, art wq am faasr fagi
&, &8 fF grafas faed® a1, SaaT &7
gfzzar &, #ik fas aveamg W sanar
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faeeft & T #17 W FH FETIATE,
37 AR 1 gfzeat smar § samn
faadt &1 ag o &7 fraww € 1 oA
Feqg F o Ao | A= oA Sy
FEE g, AW FELF, § saa faq
ST &, SATET FT9 FET § | I AT
w1 1 fefegae Figq §, sy gzt
I sl § R fefgw #rew
gt FE N gleewr A &
AT grE A q gt 1 1 gfaeai
SUET &, AT FH & WK AfuE
w78 fegeam w1 faw €
afz w1 glrear T/ T 9., A
T FT FH F gor ot wiaw
ey faadt € ok foasr s
gieeat faadt g | st e FH=Ird
g, SHT gfeear SgTET W qr=AT AR
T F, TE A1 ST Gfceat 79 FA F
I garer g a1 TEY v |

SHr SANTOSH KUMAR BASU:

They are giving holidays to them-
selves.

Surt DEOKINANDAN NARAYAN:
Yes, even to themselves.

A fex a9 ag et g v s &@
g &, THA ART g1 §, & af 99 g
AT AAT § FEET A WHA g, STRT Al
G2 37 AT AT A AT DS
AgTE | A a Sar e 49 wer
ST g AW, FHA §, AR €,
ST 9gd Afyd AgAqw FET ISATE
AR STH FZE FW GRAT § AR S
FIT F BT & Ig FF FT AT
o #wfgs I fa=ar g1

= qT 78 fF gurR agi s
it gfezat faerft § & wforra= wifae
A ¥ faady 1 mit fml o
E 7 @gr fF gag oy fenferTe @,
TR 3T 3 (77 uw FAE G AR IR 3
- & fo ww g0dr gt @ 9@

[ 1 MAY 1959 ]
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F AT AR BT fF AX WiE
fergea &7 i A ae A & v A
g fErgeaTa & g ST FE AFE |
ZHTC 83 UF gFd & fa-frns gax
gret § HAT §, SR AQE I &,
AR 99 HATHA § | A wg
qgT dEarg fF AR awag @ §
I | &1 T g faey §,
I 7 $q% TF SATH ST, T 7T AG
ag Fad (% goe § WY T grefiew o
# Y queAan {F W 7L v =L Ay
ZIRNSS FY FF FAFT § HIT Herwd AT
TR FAEE AR g A q®
FT g § A1 DT 5T T HT D IHNSATT
FT qFT & ! Tg FIHIEATT AL €
g uF JAAYH  FEATCARE gET b
ZHH 1S HFA FT FH 1 9 fe@rd 78
3 @ g

sit s fgewafager  (af=ey
drer) o ST FE g R awE q
gl Tidgdl # A 7R amr g
T FL |

o ITHRIAEA ATAW
2, 3g {1 A& TERAT |

o AFAT AFQIA: FgATTATY ¢

ot FEEMET AR o e
T g |

1

7E QT qT9 AR @i | gfaqwst
F | FH F FH 5 F1 Afawsr g 1
g IRl feemr & S fF oew
I FIQAT & HIT ST AITF 9 T,
Jga1 Sfaesst @& Aot | a8 =
wwge & St fF #fas s @< @,
9 d9R F ST FHA & G ot
ff ag ¥ 7 I | A FH I FA
art 1 gfqesr faedt & #i At
FW FA @ K gAE { Ffqesr
Tt faerft | TaF arg & @y Ay
F e 7 sfqereagf &1 W aw@
et & TR N el &y &
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[+ @afwa 3]
AR Tl #% AFET § AT gt F
TS R W gqgdl 7 q@ad v g
TIHRT 9a7 1T f & 9T a3 feeeft
TF 91 g4 q9, TF qE gAAT qqT
e fow @ & o0 - FY g
& M W@ ¥ wEEI Sl &y
gy w1 Al &7 7 ww A i
fF wrzw fafaees gy & om g
TEqadl ¥ wtwat w8 Ff 5 99 93-
st & fod g & af & v wmr-
FR-sEr F1 47 qEY [, FAT ITR
wogw wfafss § ok w0 Awgw
sfafesa adl & a8 A8 &1 T&war 1 qy
W IR d ggat ¥ oame § W
AT TR | RO FET Ag &
SIgt agr &1 "ArEewar &, dfg-fas
#T, 99 F1, A9MET &1 3@ FL, GrA-
Fag ¢, g4 gizai AT =i

g, UK Ag AR | S g fF
Yfga & faq w0 T FX, 7g frwqd wgr ?
ag # qa g 5 9w fam 99 999 3w
7 Farsd 5@ 339 5 9¢ 7 5w ),
qaT EY, TN F1 1 9 qF AT IS
F FHT g7 A @7 31 F9 fwar
99 7 AR agl g1t ug & fF agr
FT FTH AT g gar § AR g g
femarargdr g | ag A e ¥
31 41 & | TH TUA TT O ¥ qeEraT
T THS & (3 AT G T T T &Y,
TS &T a7 g7 a1 A AT FT 97 87
IW IIT H FIT FL B & AT H
99 o7 wm W@ T € |

@ TG YA T w6 gw v
ERAT HT ST ArAAT BT HIT SV FT AT
Bfeat ¥ 3 7 gfgat 7df ¥ wnfed o
IEH q-AG F JHATR AT &, =L
7 qEAIE grar & W faar o W
JEF A AT § 1 Q@ A TP

[ RAJYA SABHA ]
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f& wfaqt & faa o &1 a7 ©®qW
£ifsrd, gag 3 9% = ¥ 20 TF W
Afr Mz Ffaaiqd e zaw
& & AT @ (AT, GHT qG 71T
q@ gfr 3 ¥ § O 3Ey awds &
gidr 1 wiat F Sr g §, F v wg
9T ¥ §3 T80 @, @ O AqT qi-an
F 9T FH W & AR YT T FTH FQ
& W 37 gzal & IR Q@ F1E v
faaar adf 1 AR &I § At R
24 F vy gfgar 37 A fegeam &
FIS AAIFHAT AL AGH AT | gH
fergeam & 1T gd €\ wA ¥ 5
arar § f& Fat aved, mrady faeat §
At agq waw qgdT Y, 3w R A
Fga g s ¥ @Ry F9xgAT g, 9a
f agi & sarar wff 9t 31 fggam
aqT A5k § g % qa srg wHf &
ug A 2T §, A THI TF ATAAT AT &,
ar fex zo% foa gfr : @ ? Fw
¥ 9T § A1 AR g &, F@rag aqff
aff & 9T 7 F1% I ®E9 AT
o adf @, qg @ 7 el oF &
T N, O F 9T F A€} g,
wifE &1 g 7 {7 @ T4 F @A o
at {6z ag afwdt v gfr Fasc g
fad At 20 a1z ¥ FA AT AT
Y A FEAT 43 & & afwal w7 Fhzay
H1 T F4 7Y, ZE A, S A7 g
F w9 FL) A AgIE &7, g A
AT g€ 7 A0 gigar o F7 A
q1T q9F GFATE, FE HAT, FOA
w1 Afatafedt & gfgar s7 73
FY qT GHA THAT §, S faea Sofr
F FAarAt &, grafaw st #y,
AT AU FI, AT FHEALA F, M
AT gdew ®—al R oo
TG FT qE0 WM FEF FH FA @
Ffzat F1 70 T3 A1 a7 A& FAG
AT, TR F18 QAT AT I ALY A
forad i gardr i swfa & a=dY
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g | wnfas swfq @1 sa% F1 qraw
FET & | 3HIAE ¥ guedrg "R &
&1 A &5 graew agdl & 1 oA Far
Ty f& aaeag w8 faadr &, safas
§ T FRHY ! ARG HIT F FT
FIE G GFET AGL § 1 Fot AW UL
gaa g 5 wius qeeag o ae
9 FW v 8 | 9w g ¥ wiyw
gty O aren #igw fga Sang,
I qE F AUF JI@E T AT
Fq F F@T § | 9 avg ¥ a9eng
HT Fag &1 gy 78 g, S a@ &
qTEATg A FTH T KI5 qraey g1
¥ | feg TveEg # oA @,
g % A &1 gW a1 WuAr
o Wy asgfeafa &, SO g
ifgd, = #r aFegfeaty § &w wm
FT GFT &, TFHr qraqr A1lgd A}
T FE-GED I F aRE OFT-
atfas Tig & TEF AT =gy W)
79 q¥g ¥ ag faaar =fgy av s
aifgd fw : seriously hinders
«quick economic growth. “seri-
ously hinders” @ T ¥
gfamaifea A8t & wrfex | #fa-
AN FT AT FAT GGA FAATH
e FT ] | AR giwd & Ardew
Fe fF g8 wfaegifer 7@ @
A1fEa #X 37 < F Weqra § q@ @1
faedy =nfex

(Time bell rings.)

mfax &, & oF & TG FAT
=g & @ W F7 WA qar gar
&, SHH agq gEIET AG! FAT ATEA
T AR WS T el (% A= gigar
&Y, Y gigat A& | 7 5@ A A
A § {5 e gfgat 7 &, g
forely w feedr &1 2 § o T fa
AT E, TR A AT GFA G
i o & T ggr 3 o1F, AR

[ 1 MAY 1959 ]
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qg qF A1 g =Ry A9 g, MF A
IAHT GIT IH7 g, R T L a9 IF J°
FY TAS FT AFT gIaT &, 9 fF
AR AP F 9w Fpdt oF afere &
aarer & faq @ § 1 afz s 9%
U |2 ¥ fag gfra$r g, ar Fang
FF g, IfFT T kR T @
izt dawer gAY =gy gt an
e & fag §if arfga—are Ao
F o ar g1 A74) awdy F9ifw Jar 5
A7 FET g AT wg wg & fog
gl g1 gFd-—arr I F Ofg-
far, o4, wag atw # W@T g7
Glgat gt Tifeq AR T 357 F 5 0
& foa ws @y fAf=a g, arr gaa-
ot & faq o g8 §r ag fergdi &Y
At faer =iz forget & edtgit #7 gliar
qaeAr & fag W g | 3ad B e
T g g, Star fe 49 w37 fF g
Fghwmag g s fwaw
AR wEr ST g, fow aw At
F T A AT HATEF §1 I4T a9
T & ford gt &), ar Sl ¥ fa,
q9T % 93T §F FT I H AT AT
gar &, @t 9ud 9aq 9w Ffad g
TETET AT A&7 F AT A FH G Av
RS QAT qHAF AT AT AT 2, AT
ang § 9 § @Al A FH T FEAT

FIE T=gr A& & |

zafed  § agm fF game Rl
&1 < gfgat § st Wy aa7 aww FF
FY F7 GHY § WX TH aE ¥ dqH
aaHT WY gigdl F OFA  FEAT
St grm AT TAA fEY @ F
Ty A g™ ag g
W oA ¥ FO AT | A
THaREEr W 93 AE R | W
o foell &1 @ w39, I =y
FT S FUT T BT TAqHIAT G
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[# 2aaaT qrEm)
g1 areit wEt &, AT A1, 9y qAre v
g, forad % gurdy aifos ok amrtees
AEAE ST g% § Wi afx 3 ;e
qgT EEART FOT Al Ag AN K1 TG
TET

Hiwf  arfa W (I T3=):
Iqgaafa W@y, d39 wETE #T
Twad W g 1 fEE Sy
FT AT AR oA &1 e
F & &Y a0 § 1 gger T
7g & % ag 3a1 o f& wfex wwF
YEATT FT A T IZIA  FAT § ——T
AT AT, FAT IR AT gg T
IETTTR | T IF 30 TqE F A7
FT Ty &, 399 faega oaee g & ag
T FY THAAE A BT qFW % ford
AR g AW & 1 &FEE AR § ITH
WHFA ]|/ | L AWTTT § )
@ adFT ag & 5 o9 gu o= Twa
g @Y Hrm WY 3@ oS £ T €3g
&l & w1 A s T Y awr g,
YA 7 e BT T g1 EHAT g
W A FERAIHF A9 FragE & fod
HIT Y 77 qg7 Y a0 § o fR gwa
AW # aww § | Afew @A |3 A,
ﬁmf*m%ﬂ\a’( o o Fo
o & frnc g, 7 atfem gt
At g0 SFEIAE TRE § amE
gt § | wifeF &1 4 7y o v
W el w8 e @n
g siagEs faeig § )

S, ot T #7 el gae
q mdafad @ 751 A wrEAr
4, g wifas a@  Wigw &, o
FAT[RY AT, Tg TG TAT AAT
g o @t G sfw g & B o=
THHT UF W W1 G O vEh T
FAA-IA FE | FAZEAGHE

[ RAJYA SABHA ]

A
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BEC I 1CEO  C SR o S
gufaat § S99 agi—er #T 49T &
3T FgA A AN AT AT GA AW
Fy ggrpafa W iaw 1 @ Stz
FY ST IR T A IF D FqA F BA
gU & a1 G avreTg T g &1 AN,
FHFTRT F7 OF 67 g F AT ITH
fad car wgaT Tarwifas g1 § | AfFT
T IgiA fas saar fan gar fF 5o
geaE 71 fqd F91, g W@ Y
#IFTT % 529 F1 7 (A0, W IRA
T &7 9T T H7 g ar § FqHAT,
IR ey faar #9ifs 9 woleEa

F maem &1 Afe IER WA R/

T AOAITH AT ISTHT AR
TR 29 a1d A [ T FE 5 A
At g F1 faemee & Sawfaat w0
feq qaag FX @ § TE AW RIS
T | § S8 Geh fEr & WA &7
ST AT SR SoTT, g § auddr
EUgar aqagad g | 39 A A AW
Frfeat & qAfET 9W & g aaE-
et & ara fadare #7F FT R 0F
a<g &1 Tofas sfaear A § ¢

7, A dxg TWEfFgmaT
THFHA § S w4 § 6 a7 W
TOEY T FET FT THFATT 37T §, HiqH
& #fyw ofoaw wk z@§ A Ew
WY HIT AT FTTHT | IR ATGATST
i o faw fem ) & of aewis
IR § gt wWAlg fFaa & ag a2
% FW F@ & [OF gL TEF ATFAN
FHT FT Y9G AT TSAT | WL
FAT T HTET ! S AT 21 &Y T E——
Tt g fafaases gr o ar s
TEiaw {5 19 F@-H@  BEar
# il ® IR AW EF §g Tq
T | YT TEAE T AT g IR
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T & qR A Fer dgf 3q Al
w1 T W fok g fpar ) e
gqrer WY g 37 T 3f@d, s a
TA=T qfeqw &7 T & gure g HY
grar =fgd, AN E A 5 ST 59
T & O o wial aF AeET §
AfFT AazE I FEE AR A |
I AAATH A AR T SR F
T ITET  FEERTD ¥ | FF WA 8§
TET FTHE FET A G H1 (739
For fom ware for ggim foam, sfea

wE

A, gAF AT T gy AT
Fr Y, Forarit w1 &Y 7Y afew foraw iy
93 FAE AT B FATY TAHE HaT
£, 99T WA-9ET F T IET AT )
AR IgETEAl & S SEw A g,
qy ®fqeT TFAY, 98 dga A=
TaS qT & 9 SAST Wad § e
arelt gferd o aga A=Y § | 39R
geg wEl, s fF e AT
St 7 w1, gAIR agT wfas fawsrar
¢ @ W ww § fr gw e
Fea § ot f aga = gl 71 99-
W R WWE | AT FATE AT
R T FTEr 1 3w, s,
£ ax gAR S fafae "
A W e fFr AR wRr
& T g 9 it @ #w)
I AW FT T BT IFC AN A
FUIL JUET A€ ] a7 98 A4S TF
TYAT AT I 791 B Afaq & fgww
o€ | FHfag ag I fAf=w § &
o femifdy @ F@ & o aw
T T A AGT 98T TR, I BT
THH AT T AT A a7 GF,
AT F @A qgT w1 WL Agl agl
T | AT I F & AR - &
agt 5@ e 7 § gt wafas ofom
X |

[ 1 MAY 1959 1
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FG AFAT qIIT T FAGFATARE
T FATFI | T TS T HAGFATIH S
FT FIZ AT TG & | Ag FAA 99
anit & faa § o wwmw € wEy
T & A 7 7w g 1 T "
gfeat Fwieai &1 o &y § 3wy
&, ATHTE! & AT TR F ST §, FAA
T A I qg TEA e @aqr
3 | 39 gg T 5 = 9 fafaw
T g1 aFdl §, 9T {5 wrry aeeay
T wwe #F 1 fEw, o, O =
T famre & 9= AR Srar g A
T[T & WA §, AT AR
faaoim g | Iz oz & o frr P &
T gfgat #9 7, famiw =7 ¥ 39 Ay
R et ST 9T W FT SFAHF
T afaF SHfd 9% 9991 ) qEe,
faarfgat =t & AfT 1 i ow
Foorefeg FHET A M F 797 T
g fw fr 99 Sifrafor s &
faenferdi #t gfgai ar #90 fear o
FifH AT TRRT {50, 8o & Y 43S
e WY A v § 98 facga amTdr
g ugt o% 5 Seifaafor w9 &
e 7 e w1 g R g gfga
T4 & 9 AR g8 B ¥ fed wfrs
¥ nfas o oo s

A, TR AW & fa=ret 7 1)
T qET F TEEAT 7 T TR
& I aweqr q¥ faure fear &, &t
IBM TET FeT & fF gAm o Ay qey
Y AT § =W AT, HEe W)
et | gf 7g 19 & FAT w5,
TIT W AR & I/ 98 I HIT
AW, @ FL AT gH Ig AN § 2 @Y
T, AR g NiEfaE @ 9% W,
qrie® & I W, FIREL | U
T, &, MieS a1 &, fw e o=
g7 # 3@ 5 g FJmEmn afom
A H WX [ FY afead aga qig.
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[sfrady arfast faara)
g\ 33 TEafes w1 A
TGT g gEhaT ¢ | HhET 47 79 |,
FATY 9 HIS(ET gTord W, AT FATZHE
# ofy gAT oA F 92, 97 FT ALY
-ZIAY AF g o aFdr g &9 wiww
N FH F I §, Auw 47 g
FT g §, TAA F1S G2g TGl | |

o <wit &Y w7 A faen gom €,
IR 1T e T | T8 g aFER
- =R | o Y AT 3T IR Tfgofr
F1 3G AIT | I9%F [FES A fomly oY
oF AT EEd AR I # dw
Stfd | gATR T F TR AT o,
- oy w3 A 'O ATEw @, SR
g7 # ¥ @ 5 e w9 T
- HIA ATAT FTQX AT AFHC R |
'Y § T T AT AT H FHIE F4T,
. qF TG §TE F; FAIF 00 To

© Y oy SgT & FWE WX A9 ag

AT Ty FeeeiT S8 A8T T ToRaT |
g T LTI T3ET A1 39 Ffag,

foer @ & T T8 uF g, &

BT 97 a9 § a€r wEAr §, S
g Y ared dew X fedy g

SO | Y, IE, 99 F9ST 919,

- T, TR, g 9 FT At &1 giar
€ F 99 WO W FXT § | e,
S, gAR 7@t A & A ¥
HAT TF Flqax # 99 I IqaT §,
@ AH F g BT 5 I, AT
-t qx, WYY ASHT T g AT ;
qTEY FIT &1, @7 & ) §5 F g
JAW 7 Wad AR TGl Za«r FAfaq
& 5 w¢ & & wwr 99% fag faar
gREr qrr & 1G9 ferat #Y g«
qE FT g ar fag gaar 98qr &
|Tg 9T | gy o dYo 1 7T g, afe-
g & gy, dw AN §, ST 9

[ RAJYA SABHA ]

of Public Holidays rqo4
FIH &S 5 47 T & F IO 92T

g1

fAY, I &9 I # W@ g4

3 JEE § AW AT ALAT &, SN IA
AT 7 ST AT T & /R qraar
T & & A sgay Y g8 s Aigy
dt WE qgeTr & | F 5T 99T qv
TR FT & A aamar § | I 94
TF 9 MW AfR #1199 fa
FTEE AFT A S & ¥ @
T 41, 79T Faegr-afyat ey ww
& g @ 1 Iy AR 37 gt e
FA & fog & 1 sud qF T9mm fF
afgr sft, foamr &9 79 qay O,
3t fe 7 T § 9awT waAe 3T 3fear
T NHT F X 9T @ F3 07 49 98
fFar | agt @ AR 9@ @ & &W
9gY, ST W T g5, SEF 9%
TF a5 99 a1 9o 49, e fafeat
IAET U], F9T fiF Uw AT e
IR U I A
g wwriwa’rgaa?rmm
qF agd wed g |

sgi Fgr & gl ¥gr us W
= 9 W1 &, foad ag faermr ggar
% for gk =gt et s afew qar gan
g AR feaar MO ™| S UE
I F1 WA A FOF Qo fam onr o7
§HN AL TEEET FT AT HL
AT 93T &, FTg F1H T 937 87 av
TET | 3E wAT uF a9 gl o agr
9 HT TG KX Segia Hr aanar fa ot
TAAA AT g, AT TATATAG | F
g ad f& & FrE-Ae wfasz §
I G AIST §gT AT AT §, Al
g AN ®T 9 B9 § % gurr Aar
feariqz § =T 9ud o % fadw
79 TG g | il % Fr Wt G AR
g SRR JATC G T T HTH TE
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g fa AR ad e a9 aw
T Y 7099 7T E HT AT B wd I
a7 Foq § W FA AT & T 011 & fE5T
THALT T S3; Flw fafreeT aew
SH qHE F BRI A 45 @I § HIT
IR Tg WA A A1 fF aRTCA F18
T g1 9518 ) Tuiaagw i Ay
AT TAT @ §591 98497 &, @
AT AERT HT AW & S fw gEuR
AWt i ar T A I3 E, FH T
A 431 § 1| Tafom o &7 9 @
4 3R Y 37 F A § w7y Ieea
FT AT SAT § AT HEHT 61 5T
AT ZaTT & R |

faq sad a1 a3g 780 v amw
gW AT g for gATL I W gx A4 7 Wgq
o glzzar vt w1 drsndi § o
FIAAN § HAFATTIE1H I
/G AT HT TGO 7T ATGAE AT FRT
‘I AT AT ER FE ARG |
foq & M7 F191 § 939 7 7 17
Fgar AEAr T faww & wF F
AU TR w4TE AR %3 fedi aw
Tg TG FLARE | T AR w77 §
o e ot giezat g § a aga
g | A7 F7 T qAAT T2 74T § [
Sy ifee gfezat gt § 3 s A8 &
arft arfed, afer aga @ gfezat aar
B g foreeer s faers S frerrdft
I TFATE | =W, G g1 AiHETR
W FTAR & {8 G221 g 7 &
AT ATAATT FT TR AT E AT A AL
AT F g8 AR o faw wgd 7 7g)
AT & | T A F TR ATHA T
FEEAi T aEA ® A A8 | g g A
TIHG F 7 IR & "9 (597 797
AT T @A e § fwq o
fe wgam w1gd & =1 < fomr ) 3o wun
H oy Hrady agHi 7 frar g v F ged
e o agaT Fmed &
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© SHY, 9 IEATE 9 g9 B (T
TrAY HT Ao ) AT T9 F AR ) 7
g & are 7 FFT AT (R AR FH
gizat faedi € | AU T Az § T
gt & 7 [ 3 Vidifeww Tidlsr qIAT
Triaeer &39 & faq AW FY L5F
Form i g ) ST TR ITH FraT
g fawr vt § 1 w77 T Femeal &7
FITE, IF § qG0 F glee 7 I
g, fosg sy v AT fed R wTR
i fiwer Y i & 9= S ar ATt
fermra v & gawr T gan faaid am,
vy FeFa g fear & &, v T @A
gar fem € Aar | 1 aX® WA @
5 qf-fod w21 w9 gid, ol
T3 F1 93§, Al paa argaer @
Wi e gArg | & F9T F 99
T aigi § ol ¥4 @, @ A
ga( fov -l am TIEd Al o
g7 FFT AT F qAT A TIAT
ar a7 faas wat  agdy o1 feee
AT 5yA QI o 7 o) A5 ¥ 9 &,
FAT HTe®q I WTTE

s} =ao o AT : gAHY ferg
I FIATE ?

siir{ wife fom 0 3 S AT
qYETE §) 9T § WX =4] H1 97 KT
s &7 s & 27 & 1 gAY TTerer T
AT WISRIA  §397 &9 g1 T § )

sl To Wo AL : HITH ATTH
#raT iz T fergeam™ & aga< Agadl
famarrar gfvar 7 4Y At & 1 3T 3T 7
Fd g, fF gz O35 s Aaarg, WA d
T T A4L 2@

sl arfast fFowm g 99 T
§ 9T aw 7g @ 39T | A7 FI)
FHTd TR AR 1 919g & ®
gR qud A1 g 9 Ay Tifgd ML
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[sfrwet arfasht fm]
IS qEF AT HI LY 9T AT AEA |
AT wETT 9g & - i 7 g gred-
ST & AN EF AT g AT |
AZ A AT & HIT TTHT JA7T AT
fam s =rfed

Surr V. PRASAD RAQO: Mr.
Deputy Chairman, our Doctor from
Kerala, the land famous for many
specific cures, has suggested a pana-
cea not only for stimulating and re-
generating our economy but also, ac-
cording to him, for rejuvenating the
old people. Very good. (Interruption),
I do not think anything about
its biological aspect, but still let us
examine the basis on which the
whole of his argument is based.

As a learned Doctor, he has quot-
ed so many figures to prove that for
more than 35 per cent. of the days
the Government employees are hav-
ing no work. In cne State, accord-
ing to him, the employees are work-
ing only for 41 per cent. of the days,
that is, for less than half of the year—
is that what he said?

Dr. P. J. THOMAS: It is just the

contrary. I said that at least for 41
per cent. of the days they are not
working,

Surt V. PRASAD RAO: Then I

stand corrected. For 41 per cent. of the
days they are not working. If that
is the situation that is cbtaining ac-
tually, then it is really a serious pro-
blem. But, Sir, actually it is not a
fact. Irrespective of the number of
holidays that are put on the paper,
the plight of the N.G.O. is a well-
known truism, immortalised by that
literary piece which is also staged in
so many places. The “N.G.0.” has
become very popular because it very
truly and realistically portrays his
life, his ambitions, his trials and
tribulations and his work as a non-
gazetted officer. What is his plight?
1t is not a question of the one hund-
red holidays he is enjoying. The fact
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is, whether it is a holiday or non-
day, whether it is a working hour or-
non-working hour, he could never get
over those files with which he 1s
burdened. I think many of my hon.
friends have seen the old picture of’
Charlie Chaplin, “Modern Times”,
showing how the work was speeded.

up and all those things. There, man
has become an automaton and has
become so much conditioned to that

kind of work that even when he is
not actually working the instinctively
does nothing but those movements
which he was doing in the factory. So
also a non-gazetted officer today em-
ployed in a Government office, say
like a Taluka Kutcherry or a Tahsil
office, is a typically mechanical per-
son who will be with his files holi-
day or no holiday, Sunday or Satur-
day, and not only that, he even car-
ries them home and tries to put in
his work there. The actual fact is
that in spite of this number of dec-
lared holidays he is doing more
than the work that is expected of
him.

SHRIMATI T. NALLAMUTHU
RAMAMURTI (Madras): Office files
are not allowed to be carried home.

Sur1 V. PRASAD RAO: Today the
files have accumulated so much that
even the officers themselves carry
them. Not only they carry files
home but they also ask the subordi-
nates to finish their work, and as
they canont finish their work within
the specific office hours allotted, they
have to carry files home. Any per-
son who is acquainted with the Gov-
ernment officials can very clearly
clarify the position to the hon. Mem-
ber who has questioned me on that
fact. If she is not satisfled, let her
stand outside the Secretariat after
office hours and let her examine for
herself whether the officers themsel-
ves carry files with them so that the
work could be finished. It is only the
confidential files and important files
that could not be carried home. They
certainly carry home the other files
and finish the work. This is the state
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of affairs even as far as the Govern-
ment employees are concerned.

Then, Sir, the position of the ordi-
nary industrial employees, agricultur-
al labourers and others, and the state
of affairs that is obtaining there have
been very well explained by some of
my friends like Shri Deokinandan
Narayan. Is it a fact that our Indian
labourer is enjoying enormous leisure
which could be put to practical and
productive use? Is it a fact that the
amount of time that is being taken by
our Indian labourer to produce a par-
ticular thing is so much that it could
be reduced and the work could be
speeded up? Does it stand scrutiny
of facts? I can give some instances
of such industries with which I am
acquainted. Take for instance the
‘Singareni collieries, one of the State-
owned collieries in India. There with
9,000 workers we were producing not
more than 8 lakh tons of coal in
the years 1946 and 1947. Today with
only an addition of 2,000 employees
they are producing nearly 26 lakh
tons of coal. It is not because more
rationalised methods are adopted
there, that this extra coal is being
produced. It is not by extra mecha-
nisation we are producing coal. In
fact, it is only one pit there, out of
the nine pits that are working there,
that is mechanised. But in all the
other pits it is manually that the coal
is extracted and the method of trans-
portation is the same. By the addi-
tion of only 2,000 workers, the pro-
duction is not only doubled, when
compared with 1946, but it is trebled.
What do we find here? It is not the
the worker working less, but the
workload on him has increased. That
is the reality today. While produc-
tion has increased enormously, nei-
ther the complement of workers nor
the real wages have gone up. That
is the reality today. It is not that
the working hourg are less. So also,
if we take other industries, the same
picture obtains. To say that we are
having enormous time for our work-
ers and our employees are having
plenty of time that could be cut down
and their holidays could be done
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away with, is not a proper picture.
Though on paper so many holidays
are there, actually the number of
holidays that are enjoyed by these
people is much less than that what
is there on paper. This is today‘s
reality. So also, in the Government
departments the work has increased
so much actually. The complement
of employees that discharge this
work, if we take into consideration
the increase, is not commensurate
with the work that has increased.
That is why the burden of work has
increased. So, I do not think that
there is a specific and clear case that
our employees are working much less
than what they can do,

Then, Sir, what will happen if we
decrease or cut down the number of
these holidays? It is a well-known
saying that one can bring a horse to

| the tank, but twenty cannot make it

drink. You may force his physical
presence at a table, but you cannot
extract that inspiring work from that
particular person, however much you
might force him to do that. So, it
will not help much.

Then, Sir, so many friends have
brought in the example of China and
the Soviet Union and, though not in
so many words, have clearly stated:
How is it that our communist friends
adopt double standards? While in
China they goad the workers and
employees to work more, how is it
here in India they plead for less
number of working days? Is it not a
contradiction? That is how very
challengingly some of the hon. Mem-
bers have posed the question.

SHrT D. P. SINGH: We do not find
it difficult to understand.

Surr V. PRASAD RAO: I know
that there are some friends who pre-
tend to understand and never under-
stand things or deliberately misunder-
stand things. I shall come to this
question presently. Why is it that
those people are forced to work, why
is it that those people work to exhau-
stion in China? Why cannot we force
such a state of things here? 1 can
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take only our own Indian example
where the workers also did work
with enthusiasm, did worX even extra
hours and did increase the produc-
tion and the target set for them by
thirty per cent. more, and that is the
case of Hindustan Machine Tools.
What has happened here? Why is it
that workers in other places are not
enthusiastic? Why is it that in this
particular company, which is a State-
owned undertaking, the workers
came forward with enthusiasm?
The simple reason ig that the work-
ers are associated with the manage-
ment. They are given a share in the
management. That is why the target
of production is not only fulfilled, but
over-fulfilled. That is the reason
why, if I have understood it proper-
ly, it is leading the working class in
China and the Soviet Union to raise
production to higher and higher
levels, Here a worker in a private
industry is not feeling that it is his
industry, while the Government here
is allowing these capitalists to ex-
propriate the major share of the
earnings. What incentive can you
expect from the side of the workers
to produce more than the target? A
period of despondency is coming here.
He feels that even if he works more,
even if he works longer hours, even
if he puts in voluntary labour, it is
going to be expropriated by the
eapitalists, whereas in Socialist coun-
tries, in China or the Soviet Union
or in other Socialist countries, the
worker feels that whatever extra
labour he js putting in is going to
benefit him positively and none else.

I this fundamental reason is not
understood, nobody can help it.
Then, Sir, even in regard to the

question of agriculture, if the tenant
feels that it is his own land, if the
agricultural labourer is assured that
the land is his own,, certainly he will
cut short many of the holidays and
work very hard on it, for the simple
reason that it is his own land and
whatever he produces will be to his
profit. Even in the case of Govern-
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ment employees the Government fails
to impress upon the Government
employees that this particular Gov-
ernment is working to their benefit.
Certainly, it can never generate—
leave alone re-generate—that enthusi-
asm which is necessary to get that
extra work out of those people. It is
not by Resolutions that we can gene-
rate such enthusiasm. It is not by
statutory methods that we can get
that smile, that cheer, from the em-
ployees and workers to put in extra
work and to forego the holidays. It is
the voluntary inspiration that should
come. It is the voluntary urge and
zeal among the workers and em-
ployees that should come and that
would come only when the Govern-
ment make them feel that it is their
own Government, that it is their own
State and it is for their own benefit
the whole machinery is working. Un-
less that basic factor is there, it will
not help. (Time bell rings.) One
minute more, Mr. Deputy Chairman,
and I am going to conclude.

I am very glad that so many Mem-
bers found it very enthusiastic to
forego the holidays. I find that there
is enough enthusiasm in this House.
If we were to organise a voluntary
brigade of some of the Members of
Parliament to undertake some work,
at least a minor project, if not a
major one, the work can be comple-
ted very quickly and successfully and
we will be canalising all the energy
and enthusiasm for productive pur-
poses if possible under the leadership
of Dr. Thomas.

SHRT M. GOVINDA REDDY
(Mysore): Mr. Deputy Chairman, I
agree with the hon. Mover that if we
out down the number of holidays and
consequently increase the number of
working days the labour output will
be more and the labour in the fac-
tories will produce more goods so
that the national wealth is increased.
I share the enthusiasm and the vehe-.
mence of my hon. friend, Mr. Avina-
shilingam Chettiar, that in an econo-
mically backward country like India,
every-one has to give of his best to-
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the country and everyone must work
hard to see that the national wealth
of the country increases, but with all
that, Sir, I do not think this Resolu-
tion is acceptable taking the social
conditions in society and the economic
conditions of the employees into
consideration. Comparisons were
made with the Western countries and

the Socialistic countries. It is said
that comparisons are odious and in
this case certainly comparisons are

not proper for this reason that the
service conditions mn India differ from
service conditions either in the Socia-
listic countries or in the Western
countries. For one thing, the service
conditions are regularised in the
West as well as in the Soctalistic
countries. An officer comes at the
fixed time, that is, he comes at 10
A.M., if the office hours are from 10
aM, to 5 p.m. and he goes 'on after
5 p.m. if he has work to do but does
not expect any other employee to
either come before 10 amM. or sit
beyond 5 p.m. The head of a depart-
ment there will not expect his sub-
ordinates to either come before the
appointed time or sit beyond the
time fixed. In India, Mr. Prasad Rao
is perfectly correct when he says
that our officials work beyond the
working hours. Most of them work
during holidays too but that is because
of our peculiar conditions. In the
Western countries, it is very rarely
you find the executive duties coupled
with administrative or clerical duties
but here most of our officers have to
be partly executives and ' partly
clerks. For instance, a Collector or
a Mamlatdar goes out on tour for a
few days and then comes back to
his office to find files lying on his
table. He has to dispose of them and
the pressure of work is so great that
for disposing of all this work he has
to sit beyond office hours or even on
holidays and naturally he has to send
for the clerk. Even if it is a holi-
day, the clerk has to come. There is
nothing wrong in that because the

work of the country has to go
on. So, the conditions of work
as in  the

here are not so regular
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West. That is point number one. We-
cannot insist on our officials not work-
ing on holidays or after working hours
as otherwise things would go wrong.
Taking the conditions prevailing in
India, the present pattern that we
have got is consistent with those con-
ditions. One has to sympathise with
the low paid workers who have to
work beyond the office hours and even
during holidays.

The other point is that economic
conditions are different. The average
worker in the West is not bothered
with anybody except his wife and
children. Even if it is a brother or a
mother, he or she just drops in and
will not even be offered a cup of tea
and they do not expect it also, bhut
here in India, all of a sudden half a
dozen relatives will pounce upon him .
and eat away the poor man’s half a
month’s  earning. This means that
such low paid employees have to
earn something else besides his salary
on holidays. Apart from the differ-
ence in the economic conditions, there
are no recreational facilities here as:
obtain in the Socialistic countries or
in the Western countries. Especially
in the Socialistic countries, they have
such a pattern as induces the workers
to work beyond the working hours.
Facilities are also provided for giving:
them recreational facilities. They have
regular established places of recrea-
tion but the poor worker here in India:
has no time for recreation and the-
opportunities are also very little.
When he has number of children, he
has to go home and attend to them.
It is said in the case of people living
in cities like Bombay and Calcutta
where they have to cover 18 or 20
miles for reaching the offices that they
have to leave their homes before their
children get up and by the time they
reach back home the children have
slept so much so that the children do

not know who their father iz, Of
course, this is said in a lighthearted
manner but there is force in it. They

get one holiday on Sunday and Dbe-
cause they work hard for the six
days—most of the Saturdays also they
work—they go to a club to play cards..

'



1505Reduction in number
[Shri M, Govinda Reddy.]

I do not approve of this but I do sym-
pathise with them but the point is
that the children have very little
opporiunity of seeing who the {father
is. It is said of so many employees.

Surr J. S. BISHT: Well, this long-
distance travel happens in London and
New York also.

Surr M. GOVINDA REDDY: But
there the wives take care of the
children and the wife and the hus-
band go out together in the evening.
Here, our conditions are different and
the conditions of employment also are
quite foreign here so much so that it
is very difficult for employees 0 be
satisfied in regard to all their wants
with the emoluments that they get.
It is true that even within the pre-
gsent working hours if the employees
can give their best towards economic
prosperity, the condition of the coun-
try will be improved. I agree that
under the existing conditions we are
not getting the best out of our em-
ployees but there are so many reasons
for this. Climate is one. Many of
the friends who talk of the West and
the work that is being turned out, the
higher output there, do not realise
that under our exacting climatic con-
ditions it is very difficult for a worker
to sit consistently for a long time.
Naturally, for the given number of
hours, the labour output here is much
less than what is available in the
West and so, it is no justification for
us fo plead that because they are
working for so many days we should
also work for a similar number of
-days.

I am not going to repeat the various
reasons given, including the reasons
about religious festivals. Taking all
these considerations into account, I
think the present pattern of holidays
is quite proper and quite good and as
long as things do not change, as long
as we do not create conditions as
would create the zeal—for instance,
the zeal in the case of an employee in
‘a Socialistic country and the high
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sense of duty in the case of an em-
ployee in the Western countries—
amongst the workers, we should not
disturb the present pattern of holi-
days.

sur1i B. N. DATAR: Mr.
Chairman, .

Deputy

Surr J. S. BISHT: I also wanted
some time, Sir.

Mr. DEPUTY CHAIRMAN: Afler
the Minister. We are not closing the
debate.

SHrI B. N. DATAR: Sir, the Resolu-
tion that is before the House is worded
in a very wide manner and that is the
reason why some hon. Members con-
sidered that it was confined more or
less to public holidays in the offices
and my hon. friends opposite had in
view the public holidays in respect of
industrial concerns of the Govern-
ment. Thus, there was a certain mis-
apprehension. The question has to be
considered in all its aspects in the
first instance, so far as public holidays
in Government offices are concerned,
and, secondly, so far as public holi-
days or the holidays that are given
to workers especially to industrial
workers. That is why there was some
misapprehension on the part of my
hon. friend, Shri Deokinandan. He
wanted to know why the expression
“ . seriously hinders quick eco-
nomic growth . had been used
by the hon. the Mover of the Resolu-
tion The hon Mover had a wider view
when he described in this particular
Resolution the need for a drastic re-
duction not only in the case of public
holidays in offices, but also in respect,
if I mistake not, of the holidays which
are given in industrial concerns. That
is the reason why he has used this
expression “seriously hinders quick
economic growth”.

4 P.M.

Now, I should like to deal first with
the holidays in offices. So far as this
question is concerned, we have got in
the first instance a point which should
be noted very well. The whole gues-
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tion of public holidays is now before
the Central Pay Cummission. They are
seized of this matter and when their
report is before the Government, natu-
rally both the Houses of Parliament
and hon. Members will have an oppor-
tunity to discuss the whole matter and
the Government also will consider
their suggestions with the respect that
they deserve. Therefcre, in the first
instance, I would point out to the hon.
sponsor of this Resolution that the
object that he had in view has been
more than satisfactorily fulfilled by
the very detailed discussion on the
flocr of this House in the course of
this day. A number of hon. Members
have pointed out the various impli-
cations. Some hav  suggested that
there ought to be a smaller number of
holidays; others like my friend here
have suggested that the number that
has been fixed either by the Govern-
ment of Ind:a or by the various States
is fairly satisfactory.

So far as this question of holidays
in offices is concerned, Government
took into account a number of points
that had to be fully noted. Now
before I deal with all these points, I
would agree with the object or the
principle that the hon. Mover has in
view. He desires that there ought to
be a greater output so far as pro-
ductivity is concerued in our various
concerns. Seccndly, in regard to
Government offices. he desires that
there should be a greater out-turn of
work by Government employees.
About this particular desire or motive
of the hon. Mover, we are one with
him and Government has always con-
sidered this question and it will again
consider the whole question when we
have before us the report of the
Central Pav Commission bearing on
these points.

Now, subject to this, I should like
to point cut the various circumstances
why the holidays have been fixed in
the number that we have either at
the Centre or in the various States.
If we analyse the holidays, we will
find that so far as the Government of
India is concerned, they have got 23
holidays for the whole of the year. In
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West Bengal, they have also got 23
holidays. In Delhi, the number is 25,
two more than what the Central Gov-
ernment have, in view of certain local
conditions obtaining in the Delhi
Territory. In Punjab, originally the
number was 31. That number hnas
now been reduced and I shall be
pointing out how it has been reduced
and how a new experlment is going
to be tried in the State of Punjab.

Now, the various State Govern-
ments naturally had to take into
account the local conditions. My hnon.
friend, Shri Patil, stated that there
ought to be uniformity and co-ordi-
nation so far as the fixation of holi-
days is concerned. My hon. friend,
Shri Deokinandan Narayan, was per-
fectly right in pointing out that such
uniformity we cannot have because
c-nditions are different, and therefore,
there ought to be some holidays which
are general in respect of all the States
and some which are particular in the
local conditions that obtain in the
various States. Therefore, barring
absolute uniformity, you will find that
there are some hclidays in this list of
holidays which have national import-
ance. We have Mahatma Gandhi’s
birthday; we have got the 15th of
August—achievement of independence
—and we have got the Republic noli-
day. Thus, you will find that there
are certain holidays which are of all-
India importance from the modern
point «f view. Then secondly, there
are certain .

Surr BHUPESH GUPTA: All holi-
days are Republican holidays.

Sart B. N. DATAR: . which
have, to a large extent, a religious
significance also. This religious sig-
nificance has also to be maintained,
because in India we have got citi-
zens professing different faiths and
secondly, this particular aspect has
to be taken into account in the context
of the circumstances that have arisen.
They are religious to a certain extent.
But may I point out that they have
also a social importance? That also
should be taken into account., Take
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the Dussehra holidays or the Holi
holidays or cther holidays. The reli-
gious part of it might be there 1o a
certain extent so far as the orthodox
sections are concerned, But it is more
a social holiday meant for the pur-
pose ¢f general relaxation. That Is
why, though they appear to be reli-
gious, they have more of g social
aspect and therefore these holidays
have been fixed. In regard to these re-
ligious holidays, it might also be noted
that they are on a larger view not
necessarily confined to any one parti-
cular community. Therefore, a sense
of cohesion is also likely to arise as a
result of these wvarious holidays.
Secondly, in fixing these holidays, just
as the Government have to take into
account the questicn of as much out-
put of work in office and elsewhere as
possible, similarly they have also to
take into account the bearing of these

holidays on the convenience or ‘he
inconvenience of the public. A num-
ber of citizens have to go to offices,

have to deal with office matters. Some-
times, they receive intimation or
notice. For example, there are certain
persons who have certain social or
religious obligations to go through on
these days and if they are called to
offices on those particular days either
at the place where they live or more
often- at the district headquarters or
at the capitals, then naturally diffi-
culties would also arise so far as these
persons are concerned. Therefore,
after taking all these, the number of
holidays has been duly fixed.

Then it was contended by a number
of hon. Members that the number of
holidays in India is very large. Now, I
am not here going to justify the exact
number that we have, because I have
already pointed out that we shall con-

sider the whole question after we have .

received the report of the Central Pay
Commission. But let us try to under-
stand what the position is in other
countries also. I have got here cer-
tain material which would show that
the condition in those other countries
is not exactly as it has been pointed
out or painted by certain hon. Mem-
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bers. It is true that ordinarily the
number of public holidays is smaller,
but there are other facilities given to
the staff. For example, there is com-
pulsory rest for a few days every year
by rotation. That is a question which
has to be taken into account. And
there is a lesser number of office-
hours. We have found out what the
conditions are in the United Kingdom,
and it appears that there, in London
in particular, they work five days in a
week. On Saturdays and Sundays they
do not work at all. This factor has
alsc to be taken into account.

Coming to India, so far as the High
Courts and the Supreme Court are
concerned, I imagine they have Satur-
days as half holidays. They do not sit
as a court on that day but they have
other administrative work or tho work
of wriling judgments. But in Eng-
land, London in particular, they have
two days off. As I shall be pointing
out, in Punjab they have the winier
session, which is a longer session, and
the summer session. There they have
both Saturday and Sunday as off days,
to which I shall be making a refererice

very soon. It means Saturdays and
Sundays are their closed holidays
every week though their working

hours are from 9 am. to 5-30 p.m.
with an hour’s break for lunch.

Here also, Sir, in the offices we have
fairly longer working hours. The fact,
however, remains that they have
many more closed holidays than in the
rest of India. Thus, yzu will find that
there are other circumstances alsc
which have to be taken into account.

Even for the Central Governinent
servants working in the offices, some
hon. Members made certain statements
which are not necessarily correct. To
a certain extent they are unfair. Now,
may I point out that our Government
servants in our offices are working
very energetically, especially after the
achievement of independence? May I
tell the hon. House that they are
working very zealously as a whoie?
An hon. Member suggested that the
output in the offices is small. May I
point out, Sir, that we have been
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taking every step to see that the out-
put is more, that there is greater cffi-
ciency and greater attention paid to
the office work, especially to the ds-
patch of all work before the people?
What has happened after indepen-
dence naturally is a circumstance.
Those who criticise our present officers
should also take into account what has
naturally happened after indepcen-
dence. Our people have become natu-
rally more critical now. If does not
mean that there has been any lower-
ing down of efficiency in respect of our
offices. . As the House is aware, we are
trying our best ta see to it that during
the office hours all the work that 1s
entrusted to our officers is completed
as expeditiously as possible.

Some hon. Members made a refer-
ence to a number of cases. But, as we
go up we find that our officers have t2
work even beyond office hours, cither
in the office or at their homes, other-
wise the whole work cannot be com-
pleted. The work is so pressing and
at certain times, Sir, this pressure is
so great that in spite of their working
all the time from 10 {o 5 they cannot
finish it. A mechanical obser-
vance has certain values. But in
addition to the mechanical observance
of this t‘me schedule, we have also
to take into account the fact that our
officers have to carry out work of a
higher type in quality. It is more of
a brainy nature than the ordinary
work because we have got now a
larger sphere for public work, espe-
cially when we are attempting to have
a welfare State. That is the rcason
why at a number of stages our officers
have been invested with discretion to
carry out the work, to have full
initiative so far as that work is con-
cerned. Therefore, Sir, I would point
out to the hon House that this aspect
of the question, viz. that the work is
not necessarily a mechanical work—to
a large extent it is one of initiative,
and, as I said, a lot of brain work has
to be there behind the making of the
plans, behind the execuiion of these
plans—hag to be taken into aceounl.
Of course, there might be a numiber of
persons who may not be working as
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zealously as we desire them to do. But
T am confident that with the Schemes
that we have been implementing all
along, the qualitative output as well as
the quantitative output would be far
better.

So far as Punjab is concerned, I
agree with what the Chief Minister of
Punjab, Mr. Pratap Singh Kairon, has
astated. That is an objective which all
of us should keep before ourselves,
v.z. the aim of eliminating delays.
That is the thing, he said, they have
always been doing. The procedura
that we are following here, viz. the
Organisaticn and Methods under the
Government of India, is being followed
in a number of States. And this is
what the Chief Minister of Punjab
stated. He further said that a poor
country like India needs hard work
and shedding of false notions of rest
and leisure. That is what he stated
when he announced the new scheme.

S2> far as his scheme is concerned,
may I again point out that the scheme
is confined to the Secretariat and
other Punjab Government offices?
From what I find before me, it does
not deal with holidays in respect of
industrial concerns. What was done
in respect of Punjab may also e
noted here. We are all watching that
experiment with great interest be-
cause they have taken a new step.
If that State is really successful in
its scheme, then we shall be happy
to consider it even for the Govern-
meont of India offices.

So far as we are concerned, there
are some aspects which should be
takan into account. The number of
public holidays—the number of pub-
lic holidays in the Government of
India is 23—need not necessarily be
considered as very large. Now, apart
from the question of these holidays,
some hon, Members brought in the
question of leave—casual leave or
carned leave. Now, the number of
days of such leave is not so large as
some hon. Members would have the
Housz to believe. So far as the Gov-
ernment of India are concerned, Sir,
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we are having 15 days’ casual leave
and 33 days’ earned leave in the course
of one year. Altogether it comes to
48 days. Some calculation has been
made by the Punjab Government, but
I may point out that all our officers
do not necessarily exhaust all this
period. I know a number of cases,
especially at higher levels—where our
officers have not availed themselves
either of earned leave or, even in
some cases, of casual leave for years
together. That itself is a problem. I
remember at least of two or three
very highly placed officers who had
not gone on any leave, even for a
single day. during six years. There-
fore, we should not proceed on the
footing that all these one lakh of offi-
cers would go on leave for 48 days
in the year. There are exigencies of
service—especially when the  work
is very important—when we often re-
quest the officers not to go on leave.
or to go on leave only for a shorter
period. Therefore, Sir, the calculation
of actual working hours is a matter
which has to be considered. It would
not necessarily be so large as some
hon, Members have suggested

Then, what has been done in Pun-
jab is that they have fixed the yearly
period of work into two divisions: one
is ¥nown as the winter division, it is
from September to April; and the
other is the summer division, it is
from May to August. So far as the
former is concerned,—I am pointing
this out to show how even there cer-
tain considerations had to be taken
into account and the Punjab Gov-
ernment have rightly done so—you
will find that the offices will work
from 9 am. to 5-30 pm. with half
an hour’s break for lunch and this is
the point which should be particularly
noted, “Saturdays and Sundays are off
days”. That means that the whole of
Saturday and the whole of Sunday
would not be working days at all. Now
under the Government of India and
in some other States, so far as Satur-
days are concerned, they are generally
half holidays. Therefore, when the
Punjab Government drastically re-
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duced the number of hoiidays, they
had also to take into account the fact
that five days continuous working, and
working from 9 awm. to 5-30 p.m,
means about 8 hours’ work every
day, because half an hour is excluded.
So, 8 hours’ work in an office every-
day is bound to bring about a lot of
gtrain, snd that must be physical
strain and intellectual strain also.
Therefore, the Punjab Government
must have considered it necessary
that at the end of five days’ hard
work, there ought to be two days off.
That factor also should be taken into
account, and in expecting our officers
to carry on their work the human
aspect should also be taken into
account. The human aspect is—to
a certain extent we are a machine,
no doubt—that we are not only a
machine. Mechanically we have to
carry on but in addition to mechanical
work all our officers, 1t has to be
understood, have to exercise their
intelligence to the largest extent and,
therefore, one is likely to feel fatigue,
especially when there is continuous
work for eight hours every day and
for five days in a week. That is the
reason why they must have done it.

So far as the summer division is
concerned, it is from May to August.
The offices would be meeting from
7 a.m. to 1-30 p.m., and no lunch inter-
val with only Sunday as an off day, be-
cause the number of hours is reduced
so far as the morning session is con-
cerned. Therefore, Saturday would
be a full working day. There are
some States where not all the four
Saturdays are working days. Penulti-
mate Saturdays, as one hon. Member
has pointed out or the ultimate Satur-
days, as another hon. Member has
pointed out, are either full holidays or
they are generally half holidays.
Therefore, considering all these cir-
cumstances the Punjab Government
have proposed to start on a new expe-
riment. Let us wish well of them
We shall certainly be guided by the
experience that they gain. We shall
naturally be guided by the views of
the Central Pay Commission. They
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will take all these circumstances into
account and I am quite confident that
as time goes on, our efficiency will
increase and our outpuf in the office
work also will increase.

The hon. the Mover has not speci-
fically referred to the office work but

he has brought in the exprcssion
“seriously hinders quick economic
growth”. Probably, he had in his

mind—it appears from the wording of

the Resolution—the holidays in indus-
trial and other concerns and businese
houses rather than in the offices. But
the office work also is very important.
There ought to be more dispatch and
a larger ouiput so far as the disposal
of office work is concerned. There-
fore, that factor also has to be taken
into account. That is, Sir, so far as
the public holidays in the offices are
concerned.

Besides Punjab, there are other
States also which are coming in. In
Madras, I understand, they have also
reduced the number of nolidays so
far as their offices are concerned. The
U.P. Government also have recently
taken g decision and the number
has been reduced {o a certain extent
and there they have given what i3
known ‘block holidays’ during certain
sessions, so that people can go out and
have rest for a longer period. It is
not possible for us to think along
these lines. Then the U.P. Govern-
ment glso have now been having a
fairly smaller number of hours than
what they once had. Once, I believe,
the number was nearly 35. That
number has also been reduced and
everywhere attempts are being made
to rationalise, as some hon. Members
suggested, the question of holidays
The holidays by themselves should
not be taken but they should be taken
in the context of the whole work,
as some hon. Members on this side
have also rightly pointed out.

Now, in respect of ndustrial cor-
cerns, Sir, I speak subject to correr-
tion, the number of puilic hoiidays
is not so large as we have in the
various offices.
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Surr BHUPESH GUPTA: You are
quite right.

SHrr B. N, DATAR: So, the num-
ber of holidays is not so large there
and the matter 1s governed by certain
rules so far as labour is concerned.
You are aware that they have got a
certain system according to which so
many hours of work have to be put in
in the course of work. Now, that
question is there. But the question of
public holidays is not so important
there or a crying need there for imme-
diate consideration or attention as the

question of public holidays in the
offices.
Sir, the question has to be tuken

into account fully and I agree wiih
the object that the hor. the Mover
has in his mind that in respect of ou:
industrial concerns, there ought 1o
be larger economic prnductivity. So
far as the offices are concerned, there
ought to be a larger out-turn of work
and more expeditious disposal a1
work. So. these are the two objec-
lives. So far as these two objectives
are concerned. I would point cut
that the hon. Member’s purpose has
been more than sufficiently served and
1 am quite confident that 1nasmuch
as the Central Pay Cownmission are
seized of this affiair, they will also
with great usefulness and utility exa-
mine the various points that the hon.
Members from  both sides of the
House have raised. I am very happy
that{ there has been such a discussion.
It will be of great help io the Certral
Pay Commission to make proper re-
commendations.

In view of this, T would request
my hon. friend. Dr. Thomas. not 1o
press this motion at aii because nis
purpose has been served and T wuuld
not l'ke to  have this particular
motion rejected.

Surt AKBAR ALI KHAN: Then
why not accept 1t?
Surt B. N. DATAR: It is ' very

dfficult to accept 1t at ithis stage.

SHRIMATI T, NALLAMUTHU
RAMAMURTI: Sir, I have great res-
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pect for our learned Doclor, Dr.
Thomas, and I speak with a great

deal of hesitation on this Resolution.
But all the same, while going through
the Resolution itself and while listen-
ing to the various speakers, I find that
the Resolution is rather vague and
whether it is comprehensive enough
or it is narrow, is not very easily
seen. As our Minister has pointed
out, a doubt has arisen in the minds
of the Members as to what exactly,
which aspect of work, it has reference
to. So, I will not dwell upon that
aspect but I would submit, with due
respect to the Doctor, that these are
the days when it is the fashion to
find simple solutions for mighty and
complex problems in life. This is a
very complex problem—I mean the
problem of economic growth of our
country—and it has to be viewed
from various angles, not merely from
the angle of merely cutting down
‘thc number of holidays that a worker
enjoys in whatever fields of work he
might be working. 'Then, on the top
of that, to compare our country with
other countries also, I wish, this prac-
tice would grow less and less because
unless we have studied and analysed
the various factors that have gone
into the making of other nations, and
tne efficiency of production which is
the result of the education and the
training of those workers, I do not
think we can compare our country
with other countries. Our social
background, our economic background,
our history, our f{fradition, etc. are
absolutely different from that of other
countries and when we plead for effi-
ciency in our own plan of life, we
need not quote other countries. We
can aim at efficiency as standard of
achievement. It looks as if we have
not been efficient in the past or we are
not efficient at the present time. There
are various factors that stand in the
way of a greater out-turn of work, as
has been pointed out, in the offices
and a greater production in agricul-
ture and industry. These factors, as
a scientist—and I am sure our Dr.
Thomas is a scientist—I thought he
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would have andlysed before framing
this Resolution.

Sprr N. M. LINGAM: He is only
an economist.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: I do not know why
he has neglected the social and spiri-
tual background. I, as a woman,
plead for the promotion of all that is
socially and specially worthy in our
community, 1n our nation and all that
is spiritually great in our nation, and,
therefore, 1 would appeal to Dr.
Thomas and to the Pay Commission
not to tread upon these things with-
out thought because the whole scheme
of our education, the whole progress
of our civilization will be marred if
you are going

Suri AKBAR ALI KHAN: You
want more holidays? ,

SHRIM AT T. NALLAMUTHU
RAMAMURTI . . 1o cut down our
religious holidays, our customary con-
venlional holidays. I tell you these
are holidays not in the sense that the
children or people go back and lean
and just have rest in the sense of

“rusting”. They are full of other acti-
vities and those who have studied
psychology would point out that if
you want efficiency of work in any

direction, you will have to have this
relaxation, a change of activity. This
kind of possibility for recreation in
a way is congenial to the community
and that is very important for promot~
ing efficiency, Therefore, I would
plead that these holidays are not cut
down at all. As a matter of fact I
would like to point out here a simple
thing that we had learnt as children
in our schools. You have talked
about the rate and speed of work.
But what we want is also quality and
above all the idea that you place be-
fore all, our devotion to work, our
intensity, our continued application to
it in spite of everything. If you create
conditions for a person to have that
ideal before his wvision, then you
simply cannot stop him from work or
turn out the most interesting things in
life. The saying is: “All work and
no play” impairs efficiency and zest
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for work and “makes Jack a dull

boy.”

“Work while you work,

Play while you play;
That is the way

To be happy and gay.
All that you do,

Do with your m'ght;
Things done by halves,

Are never done righi.

Moments are useless,

1f trifled away;
So, work while you work,

And play while you play.”

And then whatever you undertake,
you do it with all your might.

“One thing at a time,

And that done very well—
Is a very good rule,

As many can tell”

These are the little simple axioms
of life with regard to work and re-

creation that are being inculcat-
ed in the school children. What
is happening now? You say that

vour officers are not putting in the
éreatest out-turn. In this Parliament,
every day hundreds of questions are
being asked of this and that and the
questions refer not only to the pre-
vious year but to several years back
You ask them because you want them,
in the final analysis, for enabling this
democracy to function. So, we are
asking those questions but what does
it mean? All the officers concerned,
all the Departments concerned, are
humming like bees day and night to
provide answers. Is it any surprise
then that they cannot have any
recess and that they work even at
night and you say about files being
carried home? Instead of\ analysing
the factors that would bring about
efficiency, vou are creating the con-
dition for those workers for not being
able to concentrate their minds in a
continued activity from day to day.
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Then with regard to work in the
offices, I find many approaches are be-
ing made to distract these workers. I
am not reflecting on our governance
but you know that once upon a time
there used to be a time when a worker
went to his office, he started his work
at ten and finished it at five punctu-
ally with continued attention and con-
centration on the files that were be-
fore him. But today there are so
many digressions, distractions and
side-pulls on his attention, with the

result that you have a little social
inside your office chamber,
with the result that you can-

not concentrate or carry out or
achieve many things at the same time.
So, you have to create a condition, a
proper atmosphere, that would enable
a worker to concentrate his mind on
the type of work he iz working on.

Another point is, are they really
holidays? Even those holidays, in
our democratic set-up, are being uti-
lized for various other services. I will
not go into details. It is not oniv
among teachers or students that I
point out this but workers also under-
take activities in this society, asso-
ciation, ete. and do things. There is
a zeal for showing that they are al-
ways active and are working and pro-
In order to fit
in with this democratic set-up they
are working the whole time cease-
lessly, and is it a wonder that they
have nervous breakdowns? There are
s0 many heart-cases simply because
they have not had the necessary lei-
sure for recreation and for rest. I
think, instead of cutting down the
number of holidays, you should
please see that you give the necessary
leisure in the Departments.

Coming to the other point, it was
said about quality of work. I want to
refer to a story from our ancient lore,
how God Parameswara asked his sons
Muruga, the God of Hills, and Vignes-
wara, to go round the world and come
within a day. Whereas Muruga got
up on his Peacock vehicle, and went
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on going round the world, God Vig-
neswara, who was very intelligent,
who is the preventer of all obstacles
to young men who want to acquire
knowledge, went round his own
parents and fell at their feet saying
“I have gone round the world”. There
is such a thing as intelligent approacii
to work and there is such a thing as
a kind of crude and mechanical
approach to work and therefore what
matters is not just the number of days
you work. One worker comes to my
house. She goes on dragging her
work the whole day and wasting time.
Another worker finishes it in a trice.
In fact there is a tendency that I have
found that the conscientious, efficient
worker is being looked down upon
by his lethargic associates who want
to get off from work.

So, these are the problems. I don’t
say that workers do not work but all
these are facts that have to be ana-
lysed and we have to create a right
set-up. You compare our country
with other countries. What happens?
Other countries have organized their
work. A charwoman will only do
char-work, a maid-servant will only
do her allctted work, that is spreading
the bed, etc; the cook will only cook
but here we have a comprehensive
society where your own mother is
cook, is Minister of Education, Minis-
ter of Finance, Minister of everything,
of all work, in the household and
your father is also the mother often
and he is rocking the cradle and
attends to other things that one would
call legitimately women’s duties. I
don’t wish to have this kind of stiff
rigorous military organization that
says, “Oh! put all your old people in
the old homes because, we as indivi-
duals have to go to this Committee
and that Committee and function effi-
ciently in the democratic set-up that
we have got in the present day and
the modern civilization that we call
civilization.” We don’t want that.
We have got a culture of our own, a
family set-up of our own and if the
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economic produci_on has not increased
now, how did it increase in the old
days? We have to find out ways and
means as to what has happened in
this intermediate period of another vo-
gime, that had upset our agricultu-
ral economy, that had upset our in-
dustrial economy, that had upset our
education and our culture to a certain
extent and we have to find all those
reasons and then go very cautiously
instead of going on this one-way tra-
ffic of cutting down holidays in order
to enhance the economic growth of
the country irrespective of other ud-
vances in other directions.

Coming last to my pet subject of
the teacher and the taught, the hon.
Minister has pointed out that in Mad-
ras we have cut down the number of
holidays. We have done that with
great cautiont and the teachers and
the schools there work for six days in .,
a week and Saturdays also are work-
ing days in Madras. What more do
you want? Do you want them 1o
work on Sundays also? I wonder how '
they can work more when even now
they have so many periods a day and
they are laden with so many exercise
books to be corrected and when you
have such changes in the syllabus,
text-books, the language problem and
so on. It is indeed a nightmare to
the teacher. And on the top of it
all, you want to cut down even the -
few holidays she now has, which she
can call her own, when she can live
her own life, look about her sur-
roundings and her family. You say
the hand that rocks the cradle rules
the world. But how can she rock the
cradle if you are going to cut down
even the few holidays when she can
enjoy herself and be at home with
her family?

Also, in the schools the teachers and
the children are distracted in many
ways, by all kinds of extra-curricu-
lar activities. From so many angles
the teachers are drawn to function
in the so-called extra-curricular acti-
vities and social services. The child-
ren are also approached from many



1523
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standard of education naturally has
gone down and the standard of per-
formance of both the teacher and the
taught has gone down. The teacher
has no time to apply herself fully to
the task, not even for reading in the
library to keep her knowledge up-to-
date and then come back and impart
it and provide proper education to the
children. On the other hand the
children come back tired after having
been to this excursion and that. I
am not saying all this as a complaint.
But we must have a sense of propor-
tion and see that the teachers and the
taught have the necessary time and
facilities. In fact, those who are con-
cerned with the education of the
young, they ought to get the neces-
sary number of holidays and they
should be given proper leisure time
to carry out or have their relaxations,
to undertake hobbies that are very
necessary for the development of
their body as well as mind.

I am happy the hon, Minister—and
I am thankful to him for that—held
out for people who are working in
offices. (Time bell rings.) You talk
about people in offices not using their
casual leave even that is legitimately
allowed to the workers. I have come
across cases in colleges and schools
where teachers have not taken all
this leave. It has been said to the
credit of a professor or chemistry in
a college where I worked, that she
did not avail herself even a single day
of casual leave in all the thirty years
of her service. This was said of her
at the time of her retirement and she
was a“very worthy member of the
staff and she was very much interest-
ed in the college and in the depart-
ment she worked in. I have come
across other such instances also. So,
what I say is, that is what happens
when you get or become interested
in work. You should create that ideal
of devotion, of concentrated work,
and when that is set before you and
when that is to be achieved and when
you take the workers into your con-
fidence and when they are made to
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realise the need for such work, that
it is all for the nation and for national
progress, not only now but for all
time to come, and when you create
all the facilities that would be reqiur-
ed for such work, I would ask you
why would here not be a greater out-
turn in the offices, indeed, every-
where (Time bell rings.) why would
there not be greater agricultural pro-
duction, greater cultural and educa-
tional advance. I would ask hon. Mem-
bers that question, Sir. And before I
sit down, 1T would appeal to all hon.
Members here to consider this matter,
and I submit that I am intensely
anxious that we must not promote
mere economic advance at the expense
of our soul force,

SHrr J. S. BISHT: Mr. Deputy
Chairman, I am quite sure and confi-
dent that my learned friend Dr.
Thomas will, in view of what has heen:
said by the hon. Minister, withdraw
this Resolution of his, specially in
view of the fact that the Central Pay-
Commission is now considering this:
matter and the Government will take
a decision .

Surt N. M. LINGAM: Will they "
consider the question of holidays also?

Surr J. S. BISHT: Yes, conditions of
service, pay, prospects, holidays and
everything will be considered by them,
and the matter will be decided by the
Government accordingly.

e

I may say that I am in entire agree-
ment with my hon. friend Dr. Thomas,
that our public holidays must be dras-
tically cut down, because they are too
many. As it is, in Uttar Pradesh, for
instance, there is no holiday on Satur-
days for Government servants either
in the offices, in the Secretariat or mn
the mofussil areas.

AN. Hon. MEMBER: No holiday on
Saturdays?

Surr J. S. BISHT: No, the whole of
Saturday is a working day. Only
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Sunday is a holiday. But here we
find that Saturday is a half-holiday.
Everyday the office starts at about
ten nominally, though I think real
wark begins cnly at about 10-30, and

at one o’clock they go out and they
come back to the office at two. You
can go round between one and two

and you will find the whole maidan
full of people playing volley-ball or
doing something else, not at all having
any lunch, because they have come
after having their meals at home, and
that one hour is simply wasted. And at
five in the evening when the offices
close, you can see a Ganga of bicycles
moving along every road in Delhi
Well, this is not a very good example
cr model for the whole of India. We
go about telling the country that we
should exert, we exhort the people
that we must lift ourselves by our
bootstrings, that we have to work
very hard, that we have to make
sacrifices, that we have to tighten our
belts, but here you have this at the
heart and centre of this empire .

SHr1 N. M. LINGAM: No empire.

SHrr J. S. BISHT: Government offi-
cials should give up such laxity. My
hon. friend here is mistaken, for it is
an empire, the Soviet empire, the
Chinese empire and so on, a big State.

Surt N. M. LINGAM: No, no.

Sur1 J. S. BISHT: Well, if you don’t
like that word, just give it up. As I
was saying, I am, therefore, in favour
of drastically cutting down holidays,
more so when I see that in the banks
the holidays are much less than in
these offices. Also in the case of the
executive officers in the districts, the
police, the army, the Posts & Tele-
graphs offices, they have only about
half the number of holidays that these
other offices have. So, there seems to
be no particular reason why a parti-
cular class of persons should be pam-
pered while others are working all
the time. Those working in the offi-
ces whether in the Secretariat here or
. in the State Secretariats or the district
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offices, they have got an easy time, soft
job, so to say, compared to the officers
who have to work in the field, espe-
cially in the army, the police and 1n
the revenue offices where you have to
tour and rough it out. Therefore, we
must all work together, and put up a
good show.

Now, Sir, certain of my friends
could not resist the temptation of
putting up class cnsiderations, spe-
cially from the Communist Benches.
My friend, Mr. Bhupesh Gupta, was
reading out cerlain figures with regard
to what was being paid to the highar
otficers, what was being paid to the
middle officers and what was being
paid to the lower officers. Of coursc,
very great cdre was taken by him fo
sec that the starting salary of the
lowest grade men was quoted and
that too minus all the dearness allow-
ance and other allowances, Only the
basic salary was being quoted in their
case as against the top salary of 1ihe
other persons so that the contrast may
be very great. I may tell them that
recently an American statesman had a
long interview with Mr. Khrushchev,
and the interview lasted nearly eight
hours at a stretch during which Mr.
Khrushchev himself tuld him that
they did not believe in an egalitarian
society at all, that it could not work,
that they had to give incentives and
that they had to make great differen-
ces in salaries and rewards.

SHrRr N. M. LINGAM: Have they
given up their ideal?

Surr J. S. BISHT: When thésAme-
rican statesman said “it looks iike a
capitalist sort of doctrine that you are

saying”, Mr. Khrushchev replied,
“well, whatever you say, whether
capitalist or communist, that is the

system which works and no other
system”. That has always been the
experience of mankind, for hundreds
of years. No other system works.
Merely inciting people at a fime when
they have not got power is very easy.
But when they get power, what do
they do? You see that in all those



1527Reduction in number

countries. People are being made to
work ten hours, twelve hours or even
fourteen hours, almost to the point of
.exhaustion. Otherwise, their ration
" .cards are taken away. In Soviet Russia
itself they started piece work. Every
man was paid wages according to ithe
output of his work. In collective
' farms it was all piece work. Every
time attendance was taken and the
output was taken. Of course, I do not
blame them for that, because that is
the only correct method for them.
‘Only you want particular people io
draw salaries, pensions, everything, as

if they are debenture holders in the
big business of State and need not
put in any work at all. What sort of
society is it? How can it work, and

how long can it work? A society like
that would collapse one day. We give
guarantees to our officers .

Surr V. PRASAD RAO: May I ask
my hon. friend .

SHrr J. S. BISHT: No, I am not
going to yield to my hon. friend. We
give security to our Government offi-
cers. We have given it in the Con-
stitution. We want to give them secu-

" rity of service, security of pay, secu-
rity of leave and security of pen-
sion. Quite all right. But in return
we expect good, loyal, efficient ser-
vice from them for the time that they
work. It should not be just getting into
office and working whenever they like,
There are many of them who are
shirkers who do not work. They run
eboat to the Members opposite and
give them briefs in order to put ques-
tions in Parliament that they are
superseded, that their claims are
being overlooked, and all sorts of
things. .We should not encourage this
sort of ‘indiscipline amqng the people.
There are regular channels, there are
regular procedures. If a man is not
working properly and if he has been
superseded, he can appeal, he can go
right up to the highest authority. 1In
fact cases are sent up to the Public
Service Commission. But why should
we try to incite them or ask them not
to put in their proper work or put it
into their heads that “your officer is
being paid Rs. 4,000 and you are being
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paid cnly this much”? India 1s a free
republic. Everybody is entitled to get
into the ILA.S. or ILP.S. or commis-
sioned ranks. Nobody is prevented
from getting into it. What is the dif-
ference between the hon. Member sit-
ting here and the peon sitting there?
There is no difference. He is quite at
liberty to go intc any job. It is open
to him to get himself elected here. No~
body stops him. Similarly, nobody is
asking a man to .become an assistant
in the Secretariat. He can become an
ILA.S. officer, he can get into any other
higher rank. The competiticn is free.
After all you have to get some brainy
people at the top. You cannot put
everybody, every Tom, Dick or Harry
at the top. Otherwise, the work will
not go. Only geniuses can plan the
Bhakra Nangal or the Mokemoh
Bridge or any other big project, and
you have to pay the price for those
men. In fact you have to import an
engineer from America and you have
to pay him Rs. 25,000 free of income-
tax.

SHrRr AKBAR ALI KHAN: Even in
Russia scientists are paid very heavily.

Surr J. S. BISHT: Yes, that is so.
I come to Russia. Big people there
are treated like feudal lords. They get
15,000 roubles a month, free
everything free; in fact cars are firee.
The managers of Soviet factories, com-

mercial factories, are paid 10,000
roubles a month. It comes to Hs.
12,500 a month.

Surr N. M. LINGAM: Have they

contributed to the prosperity of the

country?

Surr J, S. BISHT: They have con-
tributed to the prosperity of the
country. These things would never
come merely from the workers. There-
fore, inciting people day in and day
out in this country in order to create
confusion, inciting people against their
own Government, inciting them to be
disloyal to their service, not to put in
good work, asking them to go slow or
to go on strike, etc., is doing the grea-
test dis-service to the country. I say

house, *
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[Shri J. S. Bisht.]

that because scme of our friends
Recently, I was in Cal-
cutta. Every evening, Sir, you would
see along the Chowringhee a long pro-
cession, shouting and proclaiming all
things. All sorts of refugees from
East Pakistan who are cluttering round
the Sealdah Station are taken out in
processions, communist-led proces-
sions, either against the Government
of Dr. B. C. Roy or against Mr.
Khanna, Central Minister for Rehabi-
litation, or against the Dandakaranya
Scheme or something else. You see
the same thing in Delhi. This very
morning while coming here I saw a
long procession shouting every-
where . . .

Surr N. M. LINGAM: Next time it
will be against you.

SHrr J. S. BISHT: So, Sir, I submit
that all these arguments that are ad-
vanced by my hon., friends are only
with a view to playing to the gallery,
to incite those people. We know what
is happening. I want tg warn them,
those workers for whom they are
shedding crocodile tears, that once
they come into power in this country—
which God forbid, and we will see
they never come into power—but if at
all they come into power, then they
will never hear of all these rights and
privileges. They will be put down
under their iron heel, under their iron
control, from which they will never
be able to escape at all. Therefore,
Sir, I fully support the proposal of my
friend. Dr. Thomas, but would ask
him in view of the assurances given
by the hon. Minister not to press the
Resolution but to withdraw it.

HWA AR AW (A ) :
sTaamfa 9 @, aud an @F @
faqz Frad w1 a7 fear g, zafae 4
TF IV & ST S &g and Fg
ZATE

Sarr V. PRASAD RAOQO: You can

discuss among yourselves.
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SHrRIMATI SHARDA BHARGAVA:

| There is no time to discuss among our-~

selves.

qg ST TEATE 939 & qrAA H74AT
g A a1 fauw #6@ & fag @t
g2 § | 78 9T ag Fgr T € b g
FHAT a8 & A9 9% GOF F! q972
F § A i &% @y &1 § 7w
¥ ag Fgr Wt g 5 o At g=-
AT § F F3AT §, T8 WG &2 F g9
R 92 FH FWT & | N =afaw Fmr
TG FTAT AT & T HS qI A F
T FEM | T8 AFT Al 9T g
39 fik a1 § | 715 =2 &9 7
FT I FE A & | 719 faeetY #Y gyerq
afgd | faeelt § & HE a7 37 & 7T
T E g % Lo AT R U2 AF gL
qER T | TG 9T & TF A FH-
AT T T G1 AT fqar § 7K 9 Igwr
TR FT & G AT § 1 SgT A
W FAAL T { 5 AT Lo
He A1 g0 IR @ § AR 9% SRR F
faq gag = o @ g1 9% § WK
AT FT FOT © 99 T T AT FT AT
g1 i o R gfzal &1 o Fe
&9 € QY SHET waed ag g fF SEEr
U & FIE qFEET TR 1 gaT A &
S I ATH HT © a5 G AT FX HQr
g a1 FET 959 §Y I § W} 9T A
9 FH 1 A0 g HIT Ig ITH 18
HIE TG FT AT | A FA B FAqT
7% & f% o9 ag 3w § 3 A a2 ag=mn
& oY SUHT AT W a1 § FIE qvaey
g & € | mieT s W iy
ar FF T FT YL T § IR W
ag g § 6 S SgEr gy wmsr
&Y el § IS WY a7 7 famy S v
3z 9% & a7 59 9@ ¥ w9, 7o
X gadt 5 @1 g ? fF gsm
¥ ag 7 A faw &1 QU &7
I ! FORT W g arfed
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agh 9T AT § AT fY 9g) fawar
21 Tm N @wE AR afew A
§ o JAT 94T E | FAT W Tg AR
et gAaddl ? @ uw
¥ g A A gr § 1 At gy
F1 faw § @rr 92 ¥ frag w1 & fad
@ grEd g | W gw 3T gfgal a1
Wt geW #T qET W a1 { s g
fr faame TwT & vaar 9 ¥ w8
TqEERT AT R |

AA { 9gF qAR AT T TG @
¢ f& & &h1 QUET § FO9 OF 99 99
Fga oM a1 AU g g & fF
g s A e T Asg = O
AR TRIY T Y O § A A
F1 go 5% F a2 T IZIAA & | TT W
g8 18 3= #X fa 3 faw & aqver
9gT A1Tar 0 T F, AR o T 537
& guwdt g f5 am v a7 fedaw
7Y avzar fea 6 W sl #1998y
X qFaT § | & A aF Fgr
& FHFT Lo TF F FH FA F AT
1= & Areq &1 Y 9qe7 FT 2 AT AEA
T4 A1 g | gL agd 7 AN O
g st aga wda § W AT ATRT 97 a]{A
W @S ¥ IG & | UF §IAT ARG A
@ &% FT 9T & foERT weEy Aq-
sty foerdt § 1 9 AvE A7 7 9
Fidaaadryg ma gfgat T T

12 RSD—6.

[ 1 MAY 1969 ]

Lok Sabha 1532

M qFT § ) S I FE AT 3
AT AW A & |h AR Sy Sy
W a1 AG § 4 AT oY g F4 )
44 g T §, # auT R § o

—
]

MESSAGE FROM THE LOK SABHA

THE BeENGAL FINANCE (SALES Tax)
(DELHT AMENDMENT) BiiL, 1959

SECRETARY: Sir, I have to report
to the House the following message re-
ceived from the Lok Sabha, signed by
the Secretary of the Lok Sabha:—

“In accordance with the provisions '
of Rule 96 of the Rules of Proce-
dure and Conduct of Business in
Lok Sabha, I am directed to enclose
herewith a copy of the Bengal
Finance (Sales Tax) (Delhi Amend-
ment) Bill, 1959, as passed by Lok
Sabha at its sitting held on the lst
May, 1959.

The Speaker has certified that this
Bill is a Money Bill within the
meaning of article 110 of the Consti-
tution of India.”

Sir, I lay the Bill on the Table.

Mr. DEPUTY CHAIRMAN: The
House stands adjourned till 11 a.M. on

Monday, the 4th May.

The House then adjourned
at five of the clock till eleven
of the clock on Monday, the
4th May 1959.



